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CONDOLENCE RESOLUTION ON 

ACCIDENT INVOLVING 

PURUSHOTTAM EXPRESS AND 

KALINDI EXPRESS TRAINS NEAR 

FEROZABAD ON 20TH AUGUST 1995 

�� �* q� 0�0 ��(: �ह�,�,��
� �!�L0
 K!� 
� ��h ��
� ��  �9G 
��>� �,�� ह� H  

THE DEPUTY CHAIRMAN: Hon. 
Members, as it was decided in the meeting 
today by the Leaders of the various political 
parties and groups that since we had a 
terrible train accident yesterday, the loss and 
grief to a large number of people and (he 
entire nation is shocked, both the Houses 
should pass a condolence resolution from 
the Chair which should be adopted by the 
entire House and we stand in silence as a 
mark of respect and alter that there will he a 
statement by the Government and then we 
can have the clarifications. So, with this in 
view, it is decided to suspend the Question 
Hour and. with the permission of the House 
I will read out the condolence message 
before we adopt it: 

"The entire nation has been shocked at 
the ghastly tragedy which the ill-fated 
Kalindi and Purushottam Express Trains 
met with yesterday involving loss of many 
lives and several injured. it is a national 
disaster. The entire House joins me in 
extending sympathies to the members of the 
families of the deceased and injured." 

As a mark of our sense of sorrow and 

sumpathy, I request hon. Members to stand 

up for a minute in silence. 

(Hon. Members then stood in silence for 

one minute) 

THE DEPUTY CHAIRMAN. Now. Mr. 
Minister, are you going to read out the 
statement? Where are live copies of the 
statement ? 

STATEMENT BY MINISTER On 

accident involving Purushottam Express 

and Kalindi Express Trains near 

Ferozabad on 20th August 1995 

THE MINISTER OF STATE IN THE 
MINISTRY     OF     DEFENCE     (SHRI 
MALLIKARJUN): This was a sudden 
decision. THE DEPUTY CHAIRMAN: I 
tell you, I know there are formalities, I 
know we have certain traditions. I know we 
have certain rules, but there are no rules in 
such tragedies and national disasters. So, all 
of you, please cooperate. You have co-
operated, you have cooperated in 
suspending the Question Hour.  
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SHRI MALLIKARJUN: Madam, it is 
with deep anguish that I apprise the House 
of an unfortunate rear-end collision between 
2801 Purushottam Express and 4023 
Kalindi Express at Ferozabad station in the 
Allahabad division of the Northern Railway 
on 20.8.1995 at 2.55 hours. The accident 
occurred when 4023 Kalindi Express on run 
from Farukkhabad to Delhi was held up 
near advance starter of Ferozabad station, 
owing to a hosepipe disconnection on 
account of a cattle run-over case. In the 
meanwhile, 2801 Purushottam Express, 
finding all the signals green and which was 
running on the same line occupied by 
Kahndi Express, collided on its rear-end, 
resulting in derailment of the five rear 
coaches of Kalindi Express and the 
locomotive and eight coaches of 
Purushottam Express and caused blocking 
of through traffic. 

In this accident, as known so far, 251 
persons Have lost their lives, and 230 
persons sustained injuries. Relief trains with 
medical equipment and learns of docotrs 
were rushed from Tundla. Kanpur, Agra, 
and Delhi. In addition, local doctors with 
ambulances rushed from local hospitals of 
Tundla, Agra, Etawa, Mainpuri. Ferozabad 
and rendered medical assistance to injured 
persons. Later on, the injured were admitted 
to the various hospitals, where they are 
progressing. 

On receipt of the information. I myself, 
accompanied by the Chairman. Members 
(Traffic and Electrical). Adviser (Signals). 
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Railway Board, proceeded to the site of 
accident. The General Manager, Northern 
Railway, had earlier rushed to the site with 
Heads of the Departments, a team of 
doctors, for providing medical relief and for 
restoration operations. Ex-gratia payments 
have been arranged to the next of kin of the 
deceased and to the injured persons. 
Stranded passengers were cleared by a 
special train from the site of accident at 8.25 
hours. Arrangements have been made to 
facilitate travelling of the relatives of the 
injured, dead passengers, to the site of 
accident by special trains. Prima facie the 
accident took place due to human error. The 
Commissioner of Railway Safety, Northern 
Circle, New Delhi, will be holding statutory 
enquiry into the cause of the accident. All 
railwaymen and I myself express our deep 
condolences to the bereaved families and 
also express our sincere sympathies to the 
injured. I trust the House will join us: and 
the House has already passed the 
condolence resolution. 
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  ι  Ķƒ ŗΌ Á ŗŵůΈ  Ķũά ¢  ̄  Ä ¢  ι ĺŷŶţźţˆ ¢  Ä Ńˆ
 ÑΎ  śŻŵź΅  śΉ  Ń΅ Ê ̄  ŗΧ Ŕˆ ̄  őΎ ¢ » Ń¯ Ñ΅
  Í ̄  Ķˆ  Ĺυ  ŗΨ À ¢ ŗˆ ø ι  ĶźΆ  ĶΎ ¬ ĺŷŶţźţˆ ¢
 őΎ ¢ Ç Ä  ι  ŗǼ Ñǻ ¬ ĶǾ ÑΎ Ñ  ̈́  ĶŷŸ  ̈́ ÑΎ ø›Ό  śŢųˆ ŗΌ
 ø ι  ¢ ŗΌ  Ń  ̄  ŗ˙  ╒ ÑťźŢΉ  ╒ Śŭŵ˝ І ĶũΫ ¢
 Ñ΅ ›Ό  śŢΕ Ķǽ  ĶŷΉ ĶǼ ŔΌ ø ι ¥ Ķſ À ↕Ǽ ŚΌ Ĺυ

ƒ ¢  śˆ   ŀůΦ  ╒ ĺΉ ŁźũųΎ ¢  ι  ĶΞǽ  ̄  ŅΆ Ĺ΄ Ä  Ķŷ
 І ¡  śŷΈ Ķˆ  Í ̄  ĶŶΌ ¥ ĶΌ ŗǼ Ä А Ñǻ ¬ ĶǾ őƒ £ ¢
 А  Í ŗŵΎ ̄  ø ι Ñǻ ¬ ĶǾ őΉ Ķźⁿ ø›₣ ›ŻΊ Ķǽ
 А Â ĶŢˆ Ä ŀŷΊ Ñǻ ¬ ĶǾ őΉ Ķźⁿ  Ķŷƒ ¢ ›Έ з ̄  Ķƒ
 Ś₧  ̈́ Ñǻ ¬ ĶǾ őΉ Ķźⁿ  Ķŷƒ ¢ ›Έ з ̄  Ķƒ А  Í ŗŵΎ ̄
  ĶŷΉ ĶǼ ÑΎ ›Έ  ŗΨ ¥ Ķſ Ê ńſ  śˆ  ķˆ ø ¢ ŗΌ ›ω

 ŗΈ Śųˆ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ ĶǽÊ ̄  ¢ ¬ ÑΈ ® À ̄

†[] Transliteration in Arabic Script. 
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   Ňγ· Ä Łŷ  ̈́ ÑΎ ø ι  ι ̄   ╔ Â ŗ΅
 ξ Ķ˜  ĶΟ ŚũΦ  śΒ  Ĺυ  śŻ·  Í ̄  ĶŶΌ ø ¢ ŗΌ ŕˇ ŗδ· Ä ± ̄
 Śũ΅  ╓ ¡  ╒ ĹźŪΈ øŔΌ ›Ό  śŢų  ̂  Ķź΅  Ń  ̈́  ŃŴΈ ø ι

 ̄  Ķǽ  śΒ  ŚΌ З ¢  ŀΎ Ķ  ̌ø ι ›ω ŚΌ Дŵǽ А őΎ ¢ А Б
 І ĶũΫ ¢  ŃŴΈ ø śŴŷźŸ  ̈́Ĺ΄ Ä ³ ¢ ŔΌ ŘŦ΅  ŗǼ Б  ŗΌ  ̄  ĶΞ
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  Í ŗŵΎ ̄   Ń· ŗŴΎ ̄   ŗǼ  ŗΨ  ι  ¢ ŗΌ Ñǻ ¬ ĶǾ ÑΎ ÑųŠǼ ¨ ¡ Ñ΅  ι
 ŔΌ  ŗΨ  śŻ·  śųΉ ¢ ø śŢŹ΅ ̄  ›ω ŏά ŃŪ·  ŗΨ Ç Ä ›Ό  ↓ũγΈ
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 Ś₣ А  ¢ ŀŢΎ ¢ őΎ ¢ ›Έ Â ĶŢˆ Ä ŀŷΊ Ñ΅ Ã ŗΌ  ĶŢΉ ĶΈ  Ķũά ¢
  śΘό őΎ ¢  śˆ  ДŶũ΄  ŀſ øА  śŷΚ· Ê ̄  ¢ ¬ ÑΈ ® Љ ύǿ ¢
 Ñ΅ ι  Ķƒ ŗΌ Á ŗŵůΈ  Ķũά ¢  ŀůΦ  ╒  śΉ  ĶǼ  ̄  ŅΆ  ╒ Ñ¯ Ń˜
Ã ŗΌ ÑΎ ¢ ± ›Ή ĶǼ Á ŗūůΈ ķǼ ›Έ Â ĶŢˆ Ä ŀŷΊ 
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  śųˆ ¢ őΎ ¢  śΉ  Ê →  ̂Ķˇ  ̄  ¬ Ķυ À κø ι ›ω  ̄  Ķźƒ
 ÑΈ ® Љ ύǿ ¢  ŀůΦ  ╒ Ñǻÿ ¬ ĶǾ  śǺ  ŗŹǽ  Ĺυ ›Έ  śŵΒ ĶŲΈ
  śŹΜΈ ø Ķ₣  ĶΎ ¬ ЗŰΰˆ ¢ śΏ  ŗΌ  śŢŹ΅ ̄  ³ ĶũǾ ¢  ĶΟ Ê ̄  ¢ ¬
  Ê ̄  ¢ ¬ ÑΈ ® Љ ύǿ ¢  ± ¢ Ä ¡ Ј ŗ΅  śˆ  ›Ÿ  ̈́Ñ  ̈́  ι ķťůΨ

ŶΏ ¢ ڈ  ŗǼ  ĶΟ Ñǻ ¬ ĶǾ ³ ¢  ╒ Ń  ̈́ŔźŵũΨ  ¢ ńſ  ĶŷŢǼ ›Ό ŕŪγ
 ³ ¢  ι Ñǻ ¬ ĶǾ  

 

ª  ŃŮΫ  śŷΈ Ķˆ  śΏ  ŗΌ  śŢŹ΅ ̄  ĹŲΦ ĶŭΈ А Ñǻ ¬ ¢
  ĶΟ Śũ  ̈́ ø Ķ₣  śŻΕ Ķǽ  ĶΉ ¡ Â Ķźſ  ĶΟ Śũ΅ śŷΈ Ķˆ  ╒
  Ń˘ ĶǾ  Ń ŕŪδųź Ê ↨ŵ΅ ø Ķ₣  śŻΕ Ķǽ  ĶΉ ¡ Śűůΰˆ ¢
  ÑΎ ›Έ  ŗΨ ¥ Ķſ Ê ńſ  śˆ  ķˆ ŕųź· Ã ŗΌ  Ķƒ ŗΌ
 ›Ό ķǾ Ķ¯  ↓ũγΈ  Ń· ŗŴΎ ̄   ŗǼ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅

Ή ĶΈ  Ķ˜ ¬ А Ĺŧ¯ ŚųΉ ¢ ÑΎ ›Έ  ¬ ŗǼ Ä Ķſ  ╒  śŷŴ
  ¢ ̄  ŗ  śŻΕ Ķǽ  ĶŷΎ ¬ Śűůΰˆ ¢  ŗųΉ ¢ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅
  śℓźſ Śⁿ ›Ÿ΅ ø›Ό  śℓźſ ›Έ ÑųΎ │ ¢ Ç Ä  ι Ķǽ

 ›Ό"...Ĺŵǿ ¢ ŀΈ..."  
SHRI SATYA PRAKASH 

MALAVIYA: He is no more the Railway 
Minister. 

SHRI MAKHAN LAL FOTEDAR 
(Uttar Pradesh): Why should he resign? He 
is not the Railway Minister. (Interruptions) 

He is no more the Railway Minister. What 
are you saying, Mr. Bakht? 
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SHRI INDER KUMAR GUJRAL: What 
is he now? (Interruptions) 

†[] Translateration in Arabic Script. 
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PROF VIJAY KUMAR MALHOTRA: 
He has not been removed. He is still a 
Minister, (Interruptions)  

SHRI SATYA PRAKASH 
MALAV1YA: He    is not the Railway 
Minister. He is not holding the portfolio of 
Railways. The Prime Minister is   holding   
the   portfolio  of Railways. (Interruptions) 

SHRI VIREN J. SHAH (Maharashtra): 
Mr. Jaffer Sharief has been in charge of the 
Railways for the last four years. 
(Interruptions) That is why my leader is 
saying this. 
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"...Ĺŵǿ ¢ ŀΈ ..." ›ŷˆ ´ ̄  ¢ ŅΆ Ê ↨Έ"...Ĺŵǿ ¢ ŀΈ ..."  

SHRI MAKHAN LAL FOTEDAR: I 
would like to point out to the Leader of the 
Opposition that Mr. Jaffer Sharief is no 
more the Railway Minister. However, he is 
a member of the Council of Ministers. 

SHRI SATYA PRAKASH 
MALAVIYA: You are correct. 

SHRI MAKHAN LAL FOTEDAR: Let 
us be very clear about it. 
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"ĺŷΈ  Í ¢ ĺũǼ " śŻŷˆ"...Ĺŵǿ ¢ ŀΈ ..."
 ι ́  ̄  ¢ ŅΆ...  

SHRI V. NARAYANASAMY 
(Pondicherry): Mr. Fotedar is a very senior 
Member. He has been in active politics for 
many years. I do not understand this kind of 
an expression from a person like him. 

†[] Transliteration in Arabic Script. 

SHRI MAKHAN LAL FOTEDAR: 
Why not? (Interruptions) I am only stating 
a fact. (Interruptions) He is a Minister all 
right, but he is not the Railway Minister. 
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 Њ ĶůΈ ›Έ ø ι ЙΆ ŗΌ ¹ Ä Ńˇ Ļя ŋŵ˝ őΎ ¢

Ã ŗΌ  ĶŢΌ Ķǽ...  
THE DEPUTY CHAIRMAN: Order, 

please, in the House 
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  †Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ::::"   Í ¢ ĺũǼ
ĺŷΈ " ÑŠǾ Ķ¯  ̄  ŀ¯"...Ĺŵǿ ¢ ŀΈ ..."  

SHRI SATCHIDANANDA: The 
Railway Minister is not responsible. 
(Interruptions) 

THE     DEPUTY     CHAIMAN:     Mr. 

Narayanasamy.... 

SHRI V. NARAYANASAMY: Mr. 
Fotedar Should not say like this. 

. ...(Interruptions).... 

SHRI MAKHAN LAL FOTEDAR: I 
want to put the record straight. 

....(Interruptions).... 

�� �	�95� Fz/: �,� ���ह��,�� �ह
� 
0�ह�� हF�, �� y
���9 ���� ��ह��
 �� 
...(B'�;�
)... G� ��� �=����( �B�  
...(B'�;�
)... K� 
� �ह �,��,�=����( �� �. 
�ह� हF�,�� 1�
	 ����� ��9F��� ��  �9G ��+�=� 
�� ��ह�� ���� हF�,9���
 1/	 /	 �� �ह 
ह5 �ह 
����,�=�� 
ह5 ��9F� ��-��-�� �� !ह 1�� 
��m2  ���
 >� ह	 ह� ��'�� �� �� 1�� ���� 
!����� �� ,�.��� �� 9��� ह� �� �= % �� >� �� 
�9�	 ह�,Not merely a human error. 
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,�2
' ���� ह� ��
 �� �� �!�9 �F%
� 0�ह�� हF� 
H !ह ���� ���
� �9.�� �.	 ह=M ह� ���� �=�� 
��9F� ह�
� 0��हG 6� ����� ��I9=� �F�� 
�� >� �� ह�H 1�� K� K� /	 ���
 >� ह�,���� 
�9G 7
 ��  � �	m�  �� �=��9!� ��
� �m� /	 
���� ह�,�� �ह �ह
� 0�ह�� हF� H 
...(B'�;�
)...K� �� �� �= % �ह
� ह�,�B� 
��हG�� H �,� ���ह��,�� �ह �ह �ह� हF� �� ह���� 
!ह��,ह���� �=I� �� ...(B'�;�
)... 

  †Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ:::: øÑŠǾ Ķ¯  ̄  ŀ¯ 
›Έ Â ¢ ←ŶΈ œŠΎ ŃΉ ¡ ›ΈøÃ ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ 

  śˆ  Â ĶŠǾ Ķ¯"...Ĺŵǿ ¢ ŀΈ ..." ¥ Ķſ őΎ ¢
  ĶΠΉ Ä Ń΅ ´ ̄  ¢ ŅΆ ....  ĶΌ ̄   Ř  ̈̄́  ›Έ ´ ̄  ¢ ŅΆ  ĶΎ ŀŸ  ̈́ śŷΓ ¡

 ķťůΨ  śŻŵź΅ ¥ ĶΈ ŗŵůΈ  ̄  Ä ŅŶΟ З ¢ ›Έ øÃ ŗΌ
 ÑŸ  ̈́ ›ω ÑΎ ›Έ Śⁿ Śⁿ ¢ ŕųź· Ã ŗΌ  Ķƒ Ń  ̈́  ̄  ĶŸ˚ ¢  ĶΟ
  ↓ũγΈ Ç Ä Ŕ΅ śˆ  Ŕ΅ Á ŗŵůΈ ›ω  śŹΜΈ ø ĶŢųˆ

ÑųΉ ŗδ  ̈́ ø›Ό ŚΌ  ŗ  ̈́ ¥ Ķů΄ ¢ Ä Á ĶŶƒ  ŃΆ ¢ ›Ŷˆ ¢ 
 Śŭŵ˝ ›Έ Ŕţũˆ ŘŦ΅ Ñ΅  ι  ĶŢŴ·  ŗΨ  śŴŷźŹųΎ ¬

 ι " ̄  ŃΎ ¢ ‹Έ ŗδΊ  Í ¢ ν ̄  ↨Έ ¦ ĶΉ " Ã ŗγǼ ̄  ¬
  ĶŢΌ Ķǽ  ĶŷŹǽ ŗΧ À ¢ ŗ  ̂ ›Έ  Ń ŕǼ ›Ό ›ƒ Ķſ
 Ñ΅  ŗǼ ›Ό Ј ŗΌ ŚŹ΅ ̄   ŃųŹų·  śŷΈ Ķˆ  Í ↨Έ ÑΎøÃ ŗΌ
  Í ̄  ŗΧ ŐŵůΨ  ĶΞũǼ  ̄  Ä ¢  śŻΕ Ķǽ  ĶΉ ŗΌ Á ŗŵůΈ  śŹΜΈ

γΈ Śⁿ ¨ ¡ ¤ ¡  ŃΆ ¢ ø ι  śˆ  Ŕţũˆ ›Ό  ↓ũ
 Śⁿ  Ń  ĶΉ Ń΅ ÑŠ· ĶŭΈ  ĶΟ Śűůΰˆ ¢  śųΉ ¢  śŻ·  Í ↨Έ
 Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅ ÑΎ ›Έ  ι  ŅΏ ĶǼ

"...Ĺŵǿ ¢ ŀΈ ..."  śŻΛ  ̈́  ̄  Ä Ń˘  ι  ĶŷŸ  ̈́  ŗǼ  ŗų ¡
 øÑŠǾ Ķ¯  ̄  ŀ¯  ĶΡ  

†[] Transliteration in Arabic Script. 

 őŵΈ  Í ̄  ĶŶΌ Ã Ķϊ  Í ̄  ĶŶΌ Ñ΅ Ã ŗΌ  ĶΌ ̄  ÑŸ΅ ÑΎ ›Έ
 ›Έ"...Ĺŵǿ ¢ ŀΈ ..."  

 �� 	-' ,��� ��0��': �ह�,��,���� ����> 
Km�  yh2� ह� H �� �,
 �� ����� �	 V� �� 
�!�3!� �F0
� ,�
	 0��हG �� K� ��  �,
 /��� 
����� �� ��9 ����9� ��� ��  ��� ह�? 
...(B'�;�
)... 

	
	5�' ��'7 �
"�0' �� ��:' �
"� (�� �
/� 
6	ह): �ह�,��,��

	� ह���� ,� � �� (��, 
��9F� 
ह5 ह� �� ��9 ����9� �3�
 ���	 ��  ��� ह� 
6� �3�
 ���	 
� ���, ��  ���2 ��  �9G 6� 7� 
�!/�� ��  ������ �� ,�.
� ��  �9G �#I9���=2
 
�	 �� �
�=k ���� ह� H 

 

SHRI VIREN J. SHAH: Meanwhile, let 

Mr. Sikander Bakht speak. 

[ 	\� �/: ���8,� �w� ��ह�,�� G� ���h 
�� 1�
	 ��� �ह ,F�  H K� 1$%� ��9 �ह� ह�,K� 
�F% �ह� ह� ,!ह K� �� ह� ह� ह�7� �� ��9
� �� H 
�� K� ��  �9G ह	 
ह5 �ह �ह	 हF� 6� �� ��  �9G 
�ह �ह	 हF� H �ह G� f���h	 ह� 6� �<
 ���
 >� 
ह�,���
 >� 
ह5 ह�,!ह �!�9 �ह�� ह�,!ह�� ह� H 1� 
1�� !ह ���
 >� �ह�� ह� �� 
ह5 ह� �� �����
 
�����,
ह5 �����,,7� �� 300 K,�	 }�,� 
ह5 
ह� ��G��� H �!�9 �ह ह� �� G��	h�> ह=K ह� 6� 
�ह f���h	 ह=M ह� 7
 ��  ��N H 1� ��
 ह�9�� �� 
7
 �� �,, �	 �� �ह	 ह�,���� ��� 1/	 �0�	 KM 
ह�,1�	� }�ह �	 �G ह� H �� ह�7� �� �
m��2 
��
� 0�ह�	 हF� H  

He has gone to the place where it 
happened to see that arrangements for food 
and relief work are made. That is why Mr. 
Buta Singh is going to take care of the job 
which Mr. Ajit Singh has to do in 
Parliament. So, this is joint responsibility. 
Everybody has to help everyone in whatever 
they have to do. Now, for the benefit of the 
House I would say that when we were 
sitting in the meeting of the leaders of the 
various parties and opposition leaders, it 
was decided that Mr. Mallikarjun will make 
a statement here as the Prime Minister, at 
the moment, is busy in the Lok Sabha where 
they are having a discussion. We don't want 
to waste the time of our House, and we 
started the clarifications. The hon. Prime 
Minister would came here and he will reply. 
So, please rest assured. 
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SHRI JIBON ROY: Madam... 

THEY DEPUTY CHAIRMAN: Please 
sit down. Now this is very unfortunate that 
while I am saying something, you just get 
up and ask a question. How do you expect 
me to speak and listen also at the same 
time? My two systems do not work together: 
only one works at one time. Please listen to 
me. This is what it is. It is also being 
decided, to make the discussion or your 
clarifications more solid and effective, that 
not many people are going to speak. So. 
please don't send too many names. We want 
the answers sooner than in the Lok Sabha so 
that the Prime Minister can go there and 
reply. This is the announcement I wanted to 
make. Yes. Mr. Sikander Bakht. 

�� �	�95� Fz/: �,� ���ह��,�� �ह �ह
� 
0�ह�� हF� �� ह���� ��|9����> 1m� 1�2 ���
 >� 
��ह� ��  ���
� ��  �=����� �#I9���=2
 ��ह� �� 
�ह ��c��,��	 ,� ,	 ��	 ह� H �� �� ह�,�� �� 
�#I9���=2
 ��ह� �	 �9 �	 ,	 ह=M ��c��,��	 
��  �=���9� �� +��,� 1ह� ��
�� हF� 6� ���� 
����� ह� �� �� ����� �� ���9 
�� ��������9>	 9�
	 ह��	 H �� �h�K >� �	 �� 
���� ह�,��� ���� �� �ह �h�K >� ह�,7� ��  
�=����� ���	-
-���	 ��c��,�� ��,����� �� 
�"&� ह=G ��c��,�� �	,����� �� � �	m� ,�
� 
0��हG,�ह �� �ह
� 0�ह�� हF� 6� ���	 �,�� ��	 
ह� �� �� !�� y�� �
 E�� K�� ह�,1� �� �� 
79�
 �� ��� 
ह5 ��� हF� �F�� �<� �� 1/	 �� 
�� ����-���
 >� ��ह� ��m2  y�m��G> �� 
�ह� ह�,��9!� ���
 >� ��ह� �� ���=9� ह�,!ह ��m2  
�" ��
�> ���
 >� ह�,7
 ��  ��� �� !k ��M 
��I>2m��9�' 
ह5 ह�,�9 �� !ह ��9!� ���
 >� 
�ह� ह� H K� ��  �#I9���=2
 ��ह� ��  ���
 �� 
9�� ��,�� v9=1� �	 !�ह �=�
��,	 �ह ह� �� 
�ह”हF�
 ���” ह�,����
	 �9�	 ह� H  

����
	 �9�	 ह�,���
 �� >� �	 ��M �9�	 

ह5 ह� H �!�9�� ���� �ह=� ���� ह� H G� �� 
���
 >� ��ह� ��  T��
 �� �ह ��� K
	 0��हG N	 
�� �=�
��,	 !�ह ��� ह�,�ह 1� �� ��9F� ह�
� 
0��हG N� H �ह �� 1.����� �� ���� +��,� 
���9�� ह�,�� ���
 >� ��ह� ��  ���
 �� KM ह� H 
,F��	 ��� ���� �?	 �ह ह�,1� �� H 1�� K��� 
�F%F � �� K� �� ��9!� ���
 >� ह� 
ह5, ���� 
�!�� �ह�� �� KG��,�� K��� �F%F � �� ��>� 
9�}�� �� >� �� ���
� G�m����> �
��� ��� 
ह�?  

 ��l
}9� ���F���> �	 ��� �= % ������ ह�? 
�ह ह�,�� 7��	 !�ह �� �� 
ह5 ह=K ? ��� ह� 
�ह �ह ���� ह� ��  K��	 ��l
}9� ���F���> 
�F�� ��	��  �� G�m����> ह� ? �ह �� ��%9	 
Yह	�9 �M ह� 7���  �	%� �	 �i	 �� K� ��  
19����� �� ��C ह� �� ��%9	 �i	 �� ��(
 N	 
H �ह ��(
 N	 �� 
ह5 N5? �� ���
 >� ��ह� �� 
�ह ��

� 0�हF��� �� �� 9� > ��?	 !ह�� �� �M 
ह�, 7� ��?	 �	 ��%9	 �i	 �F�� �<� �� ��(
 N	 
�� 
ह5 N5 ? ��� �=B)�i� G����� �� G1� t"� 
�=ह"�� ��G ह=G ह� �� 
ह5 ? 1�� 
ह5 ह� �� 1� 
�� ��' 
ह5 ��G �G ? 7��	 ��c��,��	 �m� 
��� �� ��G�	 ? ��� 7� ���
 >� �� ��G�	 
�� K� ह� �� 
ह5 ह�,�� 7� �� ��G�	 �� 
���
 >� 0�9 ��9 !ह�� 1�
	 ���2!�ह	 ���� �ह� 
ह� ? ��u�� ��� ह�? �ह G1�-t"� ��!��h ��
� 
��  ��9��9� ��  ��� ��u�� ह� �F K7> , ��9 ? 
...(B'�;�
)... 

�� 
��� '�5�: �	3� � �	m� ����� ��G,��u�� 
��� ����
� ह� H 1� 6� ��� ��u�� ह��	 ? 
...(B'�;�
)... 

[ 	\� �/: 1$%�,1/	 ��� ��
� ,	��G H 
� �	m�  �	 ��� �� ��� ...(B'�;�
)... 

�� 
��� '�5�: ����� �	 ���	 ��c��,��	 ह� H 
...(B'�;�
)... 

[ 	\� �/: K� �"�&G H �"�&G H  

�� �	�
 5� Fz/: ह���� y
���9 �"c�� 
� �� 
�	0 �� ��� �ह	 ह�,�=�
��,	 ��� �� �ह ह� �� �� 
�� 0=��  ह� 7
�	 ��
� �� !��� 
ह5 K ���5 
6� 
 ��9F� 6� ���
� 9�� ��
� !�9� ह� H 
��,�, �� ��� 
ह5 ह" 1/	 �� ���	 �� H ��M 
�ह�� ह� �� 300 ह� 6� �= % 9�� �ह�� ह� �� 300 
�� �= % �� ह� H G� 1�	� 1�	� �� � �	 ���� ह� 
6� �ह �w�	 ह�
� �	 ��,�, ���
	 �j	 
ह�,7��� �ह �ह
� 
��=���
 ह� �� 7
�� �� 
���
	 ��
� 6� ��G��	,���
� 9�� 6� ����� H 
�� ���� �� ��M �= % 
ह5 �ह ���� ���9G ��� 
7
�	 ,=B � ह� �=�
��,	 �<� �� H �9"��m�� �
 
,�2
' ह�,�� ����	 �� ���	 ह� H �ह8,= ��
 G� 
�?� �=I� ह� H ���� �?� �� >� ह� ��� ��  H �� 
��

� 0�हF��� ���
	 ��u�� ह=M ह� ��
� 1�r ��? 
��%9� ���0 ��9 �� ���
	 ��u�� ह=M ह�? ,�2
' 
�!�9�� ह�,�� �����9	 >"�
	�9 ह�, 
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9���
 �=�
��,	 ��� �ह ह� �� �� ����
	 ��
� 
���� ह=M ह�,7��	 ��c��,��	 ��� �� ह�,�<
 
��c��,��	 9� �ह� ह� ? �<
 7� ��c��,��	 �� 9��� 
ह=G 1�
� 1.9�.	 m�2 �F�� ��
� ��  �9G �"��� 
ह�? �� ���	 �" ��
�> ���
 >� �� �� ��  � �	m�  
�� �=��9!� 
ह5 ���� H ���� �=��9!� �ह ह� �� 
���	 /	 ��c��,�� (w� ��,�" ��
�> ���
 >� �� 
��� �� �" ��
�> ���
 >� ��  9��9 ��  ��c��,�� 
(w� �� � �	m� K
� 0��हG H �� �� ���ह 
(��m�,�ह ���F�9�� �� ����� �� �,.�
	 
0��हG H  

†Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ:::: ÑΎ ›Έ øÑŠǾ Ķ¯  ̄  ŀ¯ 
 ³ ź ¢ Ê ↓ŷŶź· ̄  Ķ  Í ̄  ĶŶΌ Ñ  ̈́Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅
 őŵΈ ŐΦ ĶŭΈ  ╒  śΉ  ĶŢſ  ╒ ķǾ Ķ¯  ↓ũγΈ

Έ ® ÑΎ  ŗ΅ ķǾ Ķ¯ ŕǼ ̄  ¢ ø ι ЙΆ Ê ¬  Í ¬ Ê ̄  ¢ ¬ Ñ
 А œΟ А ķǾ Ķ¯ ŕǼ ̄  ¢ őŵΈ  ŗ΅ Ñǻ ¬ ĶǾ ³ ¢  ›Έ
 ŔΌ ¢ Ç ¬ ĶΎ ± ›Έ  śŵΒ ĶŲΈ  ╒ Ê ̄  ¢ ¬ ÑΈ ® Ј ŗΌ Ê ¬
  ŗ΅  ̄  ĶΟ Ńˆ ³ ¢ Ñ΅  ι  ̄  ¢ Ń  ̂¢  ¢ ↨Έ  ̄  Ä ¢ Ã ŗΌ  ĶŢΉ ĶΈ

 ЕźŵźŠźũΫ  Ķšũά ̄  ½ ̄  ĶΈ " ³ ¢ øБ ŗΌ Зź·
" ↓ˆ Ķ ÑΎ  ĶΟ  ŅΏ Ķ " ڈ̂   ̂ŇǼ ø ι  Ņůέ Ķˆ  ŗǼ А
"  ↓ˆ Ķ  ® Śũ΅ ÑΉ Śũ΅ ŐΦ ĶŭΈ  śųˆ ¢ ø ι ÑΈ" ڈ̂ 

 ›Έ ÑΎø śŻΕ Ķǽ  ĶŷΎ ¬ Śűůΰˆ ¢  śˆ   ̄  ĶΟ Ńˆ ø ŗ  ̈́  ̄  ¢ ¬
 Ñ΅  ι ДŶũ΄  ŀſ Ê ↨Έ  ̄  Ä ¢ øÃ ŗΌ  ĶŢΌ Ķǽ  ĶŷŸ΅
 ŕŹσ ¢ ³ ¢ ›Έ £ ¢ ø ι  ĶΎ ¡  Ķũά ¢ ŕťź΅ ¡ Ĺ΄ ŗˆ ¢
 Śⁿ ¢  Ń  ̄  ŗ˙  Í ̄  ŗΧ øÃ ŗΌ  ĶΞˆ ›ω ŘťŶˆ  ŗ΅
 » Ń¯ ķǾ Ķ¯  ↓ũγΈ ŔΏ ¢ Ń Ñ  ̈́ őƒ

"ĺΎ ¢ ŗŪδ ¡ "  ↓ũγΈ  Í ŗŵΎ ̄  ø›Ό  ι ̄   Ń΅
» Ń¯ Ç Ä ø›Ό   Ń· ŗŴΎ ̄   ŗǼ ķǾ Ķ¯ ĺŷŠź΅ 

 ŗδ· ŗ ¦ ̄  ŗά Ј ŗ΅ Ĺ΄ ŗˆ ¢ ³ Ķ  śųΉ ¢ ›Ό  ↓ũγΈ "
ø ι ›ω 

†[] Transliteration in Arabic Script. 

 

 őŵΈ  ╒ ¨ ¡ ø›Ό  ι ̄   ↓ũγΈ  Í ŗŵΎ ̄  Ç Ä őƒ œΟ
 ³ ¢ Ñ΅ Ñ΅  ι  ĶΠ·  śˆ  Â Ķźſ  ╒ ķǾ Ķ¯ ŕǼ ̄  ¢

 ÑΎ Ñ  ̈́  ι ÑΎ Ê ¬ Ķźŷſ ÑǼ Ä А  ̄  ŗδŵź" ̄  ŃΎ ¢ ŕΈ ŗδΊ "
 Ј ŗ  ̈́Ŕţũˆ Зůά ø ι Śŭŵ˝ І ĶũΫ ¢ ø ι Śŭŵ˝

 ø›Ό  Í ̄  Ķ  ̂ Ĺυ  Í ↨Έ ¥ κ ¢ ŗˆ ø ι ›ω
 І ¡ ¥ Ķſ ÑΎ ›Έ Â Ķźſ  ╒ ķǾ Ķ¯  ↓ũγΈ  ŗΨ őΎ ¢
 Á ŗŵůΈ őŢΎ ¢ ÑΎ ø ι  Ķź΅ ÑǼ Ä Ê ¬ Ķźŷſ Ñ  ̈́Ś₣  śŻΕ Ķǽ
 Ç ¬ ĶΎ ±  śˆ  ķ  ̂›Έ ¥ ¢ ̄  ĶŠǿ ¢  ŗΨ ÑΎ ø Ķ₣  śŻΕ Ķǽ  ĶΉ ŗΌ
 Ј ¡ ›Έ Â Ķźſ  ╒ ķǾ Ķ¯  ↓ũγΈ  ŗǼ ›Ό ¥ Ķ˜ ύ˙ ¢
 ›Έ £ ¢  ι ÑΎ Ê ńſ  śˆ  ķˆ ¥ Ķſ Ê Ńˆ Ä ¬ ø›Ό

 ŃΆ ¢ ›Ό  ↓ũγΈ  Í ŗŵΎ ̄   ŗΨ ¤ ¡  ŗΨ Ã ŗŹǽ ŗΧ  śˆ  ¤ ¡ 
 ›Έ ø ĶΠŻΎ ¡  śˆ  Ã ĶŸ΅ £ ¢ ŗǼ  ĶΞˆ ¢ ø›ω

 Ñ΅ Ã ŗŹǽ ŗΧ śũΓ ¡"Ŕţũˆ Œŷ΅ ŗ·  ↓Ή ¢ "  ĶŷŢ΅  ŗ΅
"ĺΉ ¢ ŚŪδűά ¢ " ø ι  ĶźΆ  ĶΎ Ķŷſ" ŒŷŵŷŴŷˆ

ĺŷŶΎ ŗδ΅ ¢ " Śųˆ ¢ Ñǻ ¬ ĶǾ ÑΎ ø›Ό Ã ĶźŶΟ ŘŦ΅  Ķź΅ А
 Śų ¡ Ñ΅ ›Ό  śŢųˆ ÑŸ΅ ÑΎ ŔΌ  Ķź  ̈́ø ¢ ŗΌ ›ω  ŗΨ  śˆ  ÑǼ Ä

" ¢ ŒŷŵŷŴˆĺŷźŶΎ ŗδ΅  "  śˆ  ÑŲά Ń˙ Ê ̄  ŗΧ
"ĺŷŪδűά ¢ "  ι ЙΆ œΞźΊ Ä ŚŵŹѓ  ŗǼ ÑΎ  ι

  Ń΅ ® ›Έ ¥ ¢ ̄  ĶŠǿ ¢  ╒ ¨ ¡  ĶΟ Дſ А  śŹΝź  śųˆ ¢
  ĶΎ Ś₣ ŕˇ Ä ̄  ÑΎ øŚ₣ ŕˇ Ä ̄  Ŕ  ̈́Дſ ŚŵŹѓ Ñ΅  ι
  ĶŷΉ ĶǼ ÑΎ  śˆ  ķǾ Ķ¯  ↓ũγΈ ›Έ øŚ₣ ›ω
 ³ ¢  ι ЙΆ  śˆ  Ã ĶΌ Ä Ê ° ĶΡ ĺ  ̂κ  ŗǼ Ñ΅  ĶΠΉ ŗΌ Ķǽ

 ª Ń˙ Ê ̄  ŗΧ Дſ ŚŵŹѓ А Ê ° ĶΡ ŕˇ Ä ̄   śˆ  



181    Statement [21 AUGUST 1995] by Minister    182 

 

    Ķź  ̈́ øŚ₣ ›ω  ĶΎ Ś₣" Ŕƒ ŗˇ Ń
Ňά ↑ũųΎ ¢ " ›Έ"őΎ Ńſ  Ύ ¢ " ›Ό  śΏ  ŗΌ  śŻ΅  ĶźŸΈ

 ø ╖  śŻ΅  ›ω Ã ŗδ  ̈́őƒ £ ¢  ŗΨ ›ω  ŃΆ ¢ ø›ω  ĶΎ
  ↓ũγΈ ³ ¢  Ķź  ̈́øŚŴźΏ ĶǼ  Ń Ň  ̈́ Ń Ê ̄  ¢ ¬ ÑΈ ® Śųˆ ¢

ω  ĶΎ ›Ό ¨ ¡  ŗǼ ŚŴźΏ ĶǼ  Ń  Ń ³ ¢  ĶΎø›Ό ›
 Ј ¢ Ä ̄  ̄  ĶΟ З ¢ Ã ĶΌ Ä À Ķˆ  ̄  Ķǽ  ↓ũγΈ  ŗǼ ŚŴźΏ ĶǼ
 őΎ Ńſ  Ύ ¢ ÑΎ ø ι  Ķź΅ Ňά ŃΆ Ä Ń ø›Ό  ι ̄   śƒ  Ń΅

 ŁΏ ¢ Ä Ä Ń " Ňά ŃΆ Ä Ń  Ķź  ̈́ ›Έ Ñŵũŵˆ  ╒  śΉ  Ń΅
 ι " ¡  Ä Ń₣ œΎ ̄  Ê ¬ ¦Ô"..."Ĺŵǿ ¢ ŀΈ ..."  

   Ä ¬ ĶΎ ňά ŃΉ Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ńˇ::::  ĶΠΉ ĶΈ Śűůΰˆ ¢  śΊ  ŀź  ̂
  Ķź΅  ̄  Ä ¢ £ ¢ø ι  ĶŷŴΉ ĶΈ  Ķź΅ Ňά ŃΆ Ä Ń ø śΏ  ĶǼ

 ŃΆ Ä Ń Б ŗΌ Ňά....  
  Д  Ķ₧  ̂ ¤ ¢Д  Ķ₧  ̂ ¤ ¢Д  Ķ₧  ̂ ¤ ¢Д  Ķ₧  ̂ ¤ ¢::::  śΉ  Ń΅ ¥ Ķſ Śⁿ ¢  ĶŹǽ ¢ 

 ¥ Ķſ ›Έ  ŀůΦ А Śűůΰˆ ¢ ø śŻΜΎ ¬
"...Ĺŵǿ ¢ ŀΈ ..."  

   Ä ¬ ĶΎ ňά ŃΉ Ê Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ê Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ê Ńˇ Ä ¬ ĶΎ ňά ŃΉ Ê Ńˇ:::: ÑΈ ® Ê ̄  Ķˆ А  ̄  ĶΟ Ńˆ
 ι Ê ̄  ¢ ¬"...Ĺŵǿ ¢ ŀΈ ..."  
  Д  Ķ₧  ̂¤ ¢Д  Ķ₧  ̂¤ ¢Д  Ķ₧  ̂¤ ¢Д  Ķ₧  ̂¤ ¢::::ø śŻℓźſ  śŻℓźſ ¤ ¡   
  Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ:::: œŠΎ ŃΉ ¡  Í ̄  ĶŶΌ 

 Ê ¬ Ķźŷſ ø ι ŚŸ  ̈́ ¥ Ķſ ›Έ Ľźſ  ŗǼ  śΉ   ←ŶΈ
 ÑΎ  ŗΨ ¥ Ķſ  ŗΨ ›Ή ĶǼ ŚųΉ ¢ ›Ό  śųΗ ĶǼ  ŗǼ Ñ΅  ι

 ¿ ŗ·  śŷŢ  ̈́  ̄  Ä ¢ Á ŗŵůΈ ÑΉ  ̄  Ä ¢ Дųˆ ¡ ›ω ŇΧ ¢ Ä
ø ι ›ω ÑŢ  ĶΟ  ¬ ¢ ŀůΨ ›Ό  ╔ ¢ Ä  śΉ  ĶǼ  

 

 Ñ΅  ι  ĶŢŸ΅ Ј ŗ  ̈́ø ŗ  ̈́Śũ΅ őƒ Śⁿ ¢íêê ŘŦ  ̈́ ̄  Ä ¢ ›Ό 
 Ñ  ̈́›Ό  śŢΛ΅ ¿ ŗ·íêê›Ό Ŕ΅ ŘŦ  ̈́  śˆ    ķźť˜ őΎ ¢ 

 А  śΉ  ŗΌ ŚŶǿ ± ÑΎ  ̄  Ä ¢ ›Ό ›ƒ Ķſ А Ŕũ΄ ķźť˜
  ι ŕųŶΈ  ĶΉ  ĶŷŸ΅ ÑΎ śˆ  ³ ¢ø ι ŚΊ ńſ ЗŢǼ  ¬ ¢ ŀůΨ
  ̄  Ä ¢ ¿ ŗ·  śŷŢ΅ Б ›Ώ ĶǼ  ̄  Ä ¢ ›Ή ĶǼ ЗŢ  ̈́ śˆ  ›ŶΉ ¢ Ñ΅
 ÑŸ΅ ›ω ŘŦ΅ Ј ŗ΅ ›Έ  Í ̄  Ķſ ³ ¢ø śŴŷΎ │
  Ń  ̄  ŗ˙ Ê ¬ Ķźŷſ ø ι Ĺ  ̂̄  ¬ ŚųΉ ¢ ¥ Ķſ  śŻŵ  ̂¢ø ĶŢųˆ

ø"ŕŪδųź Ê ↨ŵ΅ "Έ  ŗǼ ›Ό Ã ŗγǼ ̄  ¬ Дųˆ  ĶǼ ŚŴΉ Ķ
  Í ńſ ›Ŷˆ ¢ ι őŵΈ  ¢ ńſ őΎ ¢ Â ĶŢˆ Ä ŀŷΊ ø›Ό
 ЗŢ΅ Ñ΅  ĶΠΉ ŗΌ Ķǽ  ĶŷΉ ĶǼ ›Έø ╒ Á ĶΟ ›Ό Ŕţũˆ
 À Ķˆ б Ķ  śŵŹѓ ø ›Έ Ñ¯ Ń˜  śŷƒ ¢  ι Ј ŗΌ Ňά ŃΆ Ä Ń
 ¥ κ ¢ ŗ  ̂ Ã ŗγǼ ̄  ¬ ø ι Ј ŗΌ Ňά ŃΆ Ä Ń ЗŢ  ̈́ ›Έ

  ŗǼ ›Ό"œΞźŷųźǺ Ê ̄  ŗδ " ÑΎ ¥ Ķſ Ê ¬ Ķźŷſ ŕųź·ø›Ό
Ј ŗΌ ōέ Ķ˘ ›Ή ĶǼ І ĶũΫ ¢  ŗǼ Ñ΅  ι ÑΈ ® Śųˆ ¢ ›Ό 

 Â ŗ΅ ø ι  ĶΌ ̄   ╔ Ê ̄  ¢ ¬ ÑΈ ® Â ŗ΅  ι  Ń Ň΅ Ê ̄  ¢ ¬
  ¢ ̄  ŗΧ ¶ Ń Љ ύǿ ¢  Ķŷ ¢  śΏ  ŗΌ  śŢΚ·  ŗ΅ Ê ̄  ¢ ¬ ÑΈ ® ³ ¢
  śˆ   ↓ũγΈ ĺŷŠź  ̈́Śũ΅ ›Έ ø ι  ̄  Ķźƒ  śŻŵź΅   śΉ  Ń΅
 ÑΎ ÑŠ· ĶΞΈ  ¢ ↨Έ ø Ķƒ Ń  ̈́›ω ÑŠ· ĶŭΈ  ĶΟ Śűůΰˆ ¢  ╒ Ŕ΅
  śˆ   ↓ũγΈ ĺŷŠź΅  ĶΟ ŉ„  ̄  ¢ ¬ ÑΈ ® Śⁿ Śũ΅ Ñ΅  ι

γΈ ĺŷŠź΅  ĶΎ  Ń Ä ¢  ĶΟ ŉ„  ̄  ¢ ¬ ÑΈ ®  ╒ œŠź·  ╒  ↓ũ
 ÑΎ Ĺ ¢ Ńˇ ÑΎ Ŕ  ̈́  śˆ  Ŕ΅ø Ķ₣  śŻΕ Ķǽ  ĶΉ ¡ Śűůΰˆ ¢

ø śŻΕ Ķǽ І ĶŹ΅ ¬  ŗ΅  ̄  ĶΟ Ńˆ ³ ¢ Ĺź· ŗήŲΈ  



183    Statement [RAJYA SABHA] by Minister   184 

[ 	\� �/: �	 ��
	 ���
 ��हF  H  

 

�� F���
 1�.��ह: �� G� �L
 �
��  ��N Eh �� 
,F�,�"h�,�� ��%9� ���0 ��9 ��, 

equipment and the signalling equipment 

were not improved for the last five years. Is 

it a fact that despite the World Bank's 

saying, for the last five years they have 

been neglected? 

SHRIMATI JAYANTHI NATARAJAN: 
What is this Madam? How can he speak like 
this?  

SHRI VIREN J. SHAH: Are you in the 
Chair? ...(Interruptions)... 

Why are you interrupting? 

Every time. Mrs. Jayanthi Natarajan must 
interrupt. 

Is it the policy and the procedure of this 
House? I am just asking, with the 
permission of the Chair. (Interruptions) 

This is an unfair practice, Madam. 
...(Interruptions) 

SHRI VIREN J. SHAH: My only 
question is how much attention has been 
given to the track find signalling equipment 
in the last five years. The Minister may 
kindly reply to this, 

SHRIMATI JAYANTHI NATARAJAN: 

Madam, have you given permission to him 

to speak? ...(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Shah, 
you were not present in the meeting. It was 
decided that ... (Interruptions) 

"SHRI VIREN J. SHAH: I said, "With 
your permission, may I speak?" 

SHRI V. NARAYANASAMY: How can 
you get up and start speaking without 
permission? ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, I have not permitted you 
also to speak. ...(Interruptions)... 

SHRI V. NARAYANASAMY: It is not 
fair on his part. I will never speak in the 
House without permission. 

 

�� �1
� �
1
 	�हX: �ह�,��,K�
� �=�� 
K,�( �,�� ह� H ...(B'�;�
)... 

SHRI V. NARAYANASAMY: Madam, 

I am on a point of order. 

The problem is that the Hon. Member 
stands up and speaks without getting 
permission from the Chair. 

...(Interruptions) 

THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy. ...(Interruptions)... Aap bhi 

baith jayiye. Listen, please, please, Mr. Shah, 
1 have already called Mr. Rajni Ranjan Sahu 
to make his point. You may be having a 
technical point. But let the leaders of the 
parties who have given their names or the 
Members who have given their names speak 
one by one. Let me call them. If your point is 
very, very technically important questions, 
then, you can put that question to the 
Minister. But let us not _ derail our 
discussion. Okay. Boliye. 
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 �� �{
� �
1
 	�हX(��ह��): 7��/���� 
�ह�,��,�=�� �ह=� ,=. ��  ��N �ह
� �?�� ह� �� 
��
!	�  �� �� 7&�� ह� ��� G� ���
	��� 
�=�� �
� �ह� ह� H �ह�� 300 �� 400 9�� ��� ह�,ह���' 
9�� घ��9 ह�,7
��  ���!��' ��  ,=. �� 1�
� �� 
(���9 ���� ह=G �� �c�F*2 �,
 �� �
!�,
 ��
� 
0�हF��� �� �� ���
	��� ���� ह� 7
��  �9G �� 
1
��' ��� �<�� ��9�� �ह� ह� 6� ��9��� 
/	,9���
 K� �� ,=.	 ह�,ह�� 7
 ���!��' ��  ,=. 
��  ��N 1�
� �� ���J ��
� 0��हG H ह�� K� 
���� �,
 �	 V� �� 7
 ���!��' ��  ,=. �� 1�
� 
�� ���J ��
� 0��हG H ...(B'�;�
)... 

�� �	�95� Fz/: �,� ���ह��,�� G� 
��1���
� ��� �ह
� 0�हF��� �� ��
� G� ��� /	 
���
	��� 
ह5 �ह5 ह�,�9ह�s� !� 1�
� �=�9� �� 
�
��9 ��  K�� �ह� H ...(B'�;�
)... 

THE DEPUTY CHAIRMAN: Baith 

jayiye, please, please. Mr. Basu, please sit 
down. Mr. Basu, baitiye, baitiye, baitiye. 

(Interruptions)... I am not allowing anybody. 
Baitiye, baitiye. bas. ... (Interruptions)... 

Baitiye no. ...(Interruptions)... 

 

�� �1
� �
1
 	�हX: ���� �ह
� K�
	 6� 

ह5 ह�,K���  ...(B'�;�
)... 

,�.��1' �G ��� �iह�"�: �� ��c��,�� ह� �
 
�<�' ��  �9G 7
�� �s� ��9
	 0��हG H ���?' 
�<�' ��  �9G �<
 ��c��,�� ह� ? ...(B'�;�
)... 

�� �1
� �
1
 	�हX: ���� ���8,� �w� �	 �	 
6� ��
� /	 �(��� 
ह5 ह�,���� �(��� 7
�	 V� 
ह� ��8ह'
� ��� ���
	��� �=�� �
��� ह� 
H...(B'�;�
)... 

�H0�
� ^F�5Gi 0� e�
 2{��: 9�� ���� �ह� 
6� K� 9��' ��  ��
� �� ��m2  K��F �ह��G H �<
 
��c��,�� ह� H ...(B'�;�
)... 

 

�� 
�0�- 0 F	G: �<
 ��c��,�� ह� ? 
��c��,��	 ��M 
ह5 9� �ह� H ...(B'�;�
)... 

[ 	\� �/: �"& ��G�,�"& ���G 
H...(B'�;�
)...�"& ���G K� �9	s 
H...(B'�;�
)... 

SHRI NILOTPAL 5ASU: Yes, we know 
.(Interruptions)... 

�H0�
� ^F�5Gk� e�
 2{��: �ह ��M 
���
	��� 
ह5 ह�,�ह 9��' �	 ��
 �� ��9� ह� 
...(B'�;�
)... 

�� �{
� �
1
 	�हX: �� K��� �ह�� हF� �� 
�ह ���
	��� �=�� 
ह5 ह� H ...(B'�;�
)... 

THE DEPUTY CHAIRMAN: Mr. Basu, 
aap bhi bhaith jayiye. Please sit down. 
What meassage are we sending to the 
people? ..(Interruptions)... What message 
are we really sending to the people? 
..(Interruptions).. Mr. Basu, you go back to 
your seat and speak from your place. What 
message are we sending? Sikander Bakht 
Sahib had put his viewpoint. Now, you put 
your view point. He is the Leader of the 
Opposition. He is not going to say that 
everything is okay. You should not expect 
that. You put your viewpoint. Without 
bringing him directly in your speech, you 
put your viewpoint. You should have learnt 
by now what parliamentary democracy is. 
You are a senior Member. Whatever you 
say, the result should be what the 
Government should do. understand, because 
we are not discussing about Sikander Bakht 
Sahib's speech. We are discussing the rail 
accident. So, let us concentrate on the rail 
accident. 

Teek hai na? 

 �� �1
� �
1
 	�हX: �ह�,��,�� 1�
	 ��� 
�� !���� 9� 9��� हF�,��, 7
�� 9�� ह� �� ��
� 
7
�	 V�  
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 �(��� ���� ह� H ���� �(��� �ह5 V� N� 6� 
K� /	 ��� �M ह'�	 �� ��
 9��' 
� �	0 �� 
1�
� �� ��?
� �	 ���(( �	,���8,� �w� �	 
��  ��N H ...(B'�;�
)... 

THE DEPUTY CHAIRMAN: I am not 
permitting anybody to say something, 
something, baitiye. 

K� E�� �� ���G �	%� �� H �=�
G,�ह �ह=� 
�	���� ���9� ह�,��M ���9�>�9 ��� 
ह5 ह� H 
����	 �9�	 ह�,!ह K,�	 ��M ���9�>�9 
K,�	 
ह5 N� H E��� ह�->"#�
�9 E��� ह�,�F�
 
E��� ह�,I, whatever K is. People have died. 

Let us not think about that Please don't 
interrupt anybody, whether he is speaking 
from this side or that side. Listen carefully. 
Let the Minister  take notes. 

�� �1
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 	�हX: �ह�,��,���	 �ह�,��,
� 
�ह�, �F�
 E��� ह� 6� �"�� �� 1/	 �ह� ��� 
ह�,300 9��' �	 ��
� �M ह� �N� ���
� 9�� घ��9 
ह� ���� 1/	 �� ��M �
#L0� K��?� �,
 ��  
��Q 
ह5 K�� ह�H  

�ह�,��,�� ��ह �	 G� घ>
� 5 m�!�	 
,19951 �� ह=M N	 ��� f�
 �� �� /	 (���9 N� 6� 
7�	 �"�>� �� ह=M N5 H �=�� E�� 9��� ह� �� K� 
��
� ��9' ��  ��, /	 �� ह���� }��
9 �� >� ह� 
�� G�� t�� �� >� ह� �� �� ��!9� ���02 
K�2
����(
 ��� �� �ह� ह�,ह� ��9!� �	 
��
	� �� �=3�� ��
� �	 �� ���(( �� �ह� 
ह�,!ह �� 
���� ह� �M ह� �� !ह �� ����� �� 
9��� ह�,��'�� K� ��  �=� �� G�  E�� �� >� 
�
�9 0=�� ह� �ह�� �� ���
 �� �� ��ह �� G� 
�9�c� 9���� ���� ह� 6� �� /	 �� ��ह ��  
�F�
 E�� �	 !�ह �� G� Ms
 ,F��� ���
 �� 
>����� ह� �� ��
� �?� ह�,�� �� �	
	���� 
���� ह� 6� ���
 B� ���� ह� H �ह ��
���	 
�=�� �= % 1.���' ��  �j
� �� ��9F� ह=K ह�, �� 
E�	 ��
	� �
��9	 �M ह� H �� ���	 �ह�,� �� 
�= % �L
 ��
� 0�हF��� H 24 घ�>� ��  ,�cN�
 �� 
�!r ����� ह� 7��� ���
� 9��' �	 �ह	 �m�� 
K���  ��Q KM ह�? ,F��	 ���,���
� 9��' �	 
!ह�� ��
� �M ह� �� �w�	 ह=G ह�,7
��  ���!��' ��  
K��F �'%
� ��  �9G ��� �o��� ���!�� ��  घ� �� 
/��� ����� ��  �,��3���	 ��ह� �ह= �0�
� ��  �9G 
1/	 �� �� ��G ह� ��  
ह5 �� ��G ह� �� ���
� 
�,
' �� �� C� �� �F�� ����� �� �m� G� 
6�0���� n�� �� �ह�� ��  �,��3���	 �� !ह�� ��  
�,��3���	 �� ,� �,�� ��G��  

6� !ह�� ��  �,��3���	 
� �m� 1�
� 
	0� ��  
�,��3���	 �� >�9 ,��� H �� �� ��4ह� ह�,�� 
घ��9 ह� �� ��
�	 �<�� ह=M ह�7
�� �� �ह	-�ह	 
1
=,�
 �,�� ह�,!ह 78ह� 
ह5 ��9��� 1�: 78ह� 
��9� ����  �9G �
��  ��� ��� ���2C� ह�? �	��	 
���,�� �F%
� 0�हF��� �� �ह �� �F�
 E�� ह�,�� 
�F�
 E�� �� 1!��h ��
� ��  �9G ��M 
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	�9 �h!��� �
��9
� �	 ��c��,��	 ��9 ��  
�,��3�����' �� �� ��9 ��  ���02 K�2
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�� ,�
� 0�ह�� ह� �� ����  �9G �� ��c��,�� ह�,�� 
�o��9	
 �,��3���	 !ह�� ह� ����	 !�ह �� �ह 
घ>
� ह=M,7�� �
9#c�� ���� ��� �� 7�� ह>��� 
��� ? K�.�	 �!�9,�� �ह �F%
� 0�ह�� हF� �� 
��� ���� ���	 /	 ��ह �	 ����( �� ��M 
1�,�(� ह=K ह�? 1�� E�� �= % ह=K ह� �� ��� �"�� 
�� E�	 घ>
�V� ��  �9G ��%9� �,
' ह� 0=�� 
ह�,��� �=�h�(�9 ���!���	 �
�=� � ��
� ��  �9G 
��M �,� 7&�G��� ? ��9!� �	 Y�! N� �(�N9 ह� 
0=�	 ह�,�ह �=�� �ह
� �� ��M K�#i 
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SHRIMATI MIRA DAS (Orissa): 
Madam Deputy Chairman, I thank you for 
giving me this opportunity to speak. 
Madam, the Purushottam Express comes 
from Puri, that is, from my State of Orissa 
and i feel it my moral responsibility to stand 
up here and speak something from those 
unfortunate people. Yesterday, I met some 
of the unfortunate people who were in the 
train which met with this accident. 

They were explaining the situation there. 
They were narrating the atmoshphere there. 
One person who fell unconscious was 
searching for his wife and two children after 
regaining consciousness. It was a pathetic 
scene. This is only an example of the extent 
of the tragedy. I have met the victims 
personally. Some of our friends from the 
Mahila Congress were there. I had 
information from them also. 

This incident is, no doubt, an accident. 
Nobody plans accidents. But some accidents 
are caused by natural and some are caused 
by human errors. When an accident occurs 
owing to a human error, we have to think 
about it seriously. We have to find ways and 
means of 
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avoiding such errors in future. My 
suggestion in this particular case is very 
simple. As the Minister said, the accident 
occurred because of a wrong signal. Why 
was a wrong signal given? It was between 2 
o' or 3 o' clock in the night. At the time of 
the accident, there was only one person on 
duty. If one person has to do the duty in the 
late night, naturally, there is very possibility 
of his becoming sleepy at moments. We 
must avoid that. A greater number of people 
should be deployed for duty in the night. In 
the nights, there should be more people in 
the railway signal centres, especially in the 
level crossings. 

It is unfortunate that this railway 
accident has taken place just two days after 
the Prime Minister assumed charge of the 
Railway Ministry. The fact that there was 
no Railway Minister at that time lends 
greater importance to this accident. 
Parliamentary Allans is having four 
Minister at the moment to take care of 
members only but such an important 
Ministry as the Railways has no Minister! 
That shows the attitude of the Government 
towards the Railways and towards the 
people. 

Another important question that arises is, 
who is going to take the moral 
responsibility? As the Leader of the 
Opposition was also saying, somebody 
should take the moral responsibility for this 
accident. Mr. Mallikarjun, with the limited 
responsibility, he has, has discharged his 
responsibility nicely. 1 have nothing to say 
against him. But somebody should take the 
moral responsibility. 

Madam, there is room for suspicion of 
some foul-play. That is the view of those 
who were in the train. Why did the Kalindi 
Express get stranded there? Why did not the 
Station Master concerned know that it was 
stranded there? These are some immediate 
posers that struck the minds of those who 
have met the victims. There is a suspicion 
that there must have been some kind of a 
motive behind the incident. 

Thank you. 

SHRI E. BALANANDAN (Kerala): 
Madam, now, we cannot discuss this subject 
in the normal way, after hearing about the 
accident which took away the lives of 
nearly 273 people and left hundreds of the 
passengers injured, some of them in a very 
serious condition. When 

we take up this issue for discussion in this 
august House. 1 do not know how to react. 
Today also, statement that has been 
normally made by the Minister and others 
was that there was a human error. Some 
were also claiming that there was a 
technical error. Then the natural step would 
be, somebody should make an inquiry. Let 
me draw your attention. Madam, to another 
serious accident which took place at 
Peruman in Quilon District of Kerala. At 
that time, one of our Members, Shri M.A. 
Baby, was travelling in the train. He knows 
the Inquiry Report. This is another 
wonderful piece of paper which has been 
produced by an inquiry export. There was 
tornado; the tornade pushed away the train 
into the river and the accident took place! 
That was also one of the wonderful reports 
that we have seen in human history because 
everybody knows that there is nothing in it. 
We living in Quilon District know that 
nothing happened. The report came like 
that. Today while we are discussing this 
accident, the Minister has made a small 
statement. I know that at this juncture a big 
statement cannot be made. Madam, I have 
some papers with me; concerning those 
papers, I would ask one question to the 
Minister: Was there a decision taken by the 
Railway Ministry to introduce track security 
signalling system in major sectors of the 
railways? This was the recommendation of 
the Railways? This was the 
recommendation of the Railway Reforms 
Committee way back in 1981. We are 
discussing this now in 1995. This has not 
been implemented. There is a provision 
made for this in this year's Budget also, but 
no work on this has started. What is being 
compromised? An interlocking system by a 
track circuiting system by which a fool 
proof arrangement can be made should be 
there to ensure that no accident takes place. 
Madam, in the system of safety there is a 
rule; that is an internationally accepted rule. 
What is that rule? Every time in human 
operations there can be errors. Therefore, 
the model system is that there must be some 
arrangement to see that protective devices 
work even if there is an error in human 
operations. That is the internationally 
accepted rule. The Minister of Labour might 
agree with me. Regarding our railway 
system, there was a recommendation made 
earlier in 1981. Fourteen years have passed. 
Nothing has been done. This year also, a 
budgetary provision has 
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been made. Yet nothing is being done. So, 
Mr. Minister, I ask you why the work has 
not been started and whether it is a fact that 
as a result of not starting this work this kind 
of accidents can take place. So, here comes 
the main question: who is responsible for 
this accident? Might be in the present case 
there can be a technical failure or a human 
error, but why do you run such a system, the 
biggest system in the country, our railways, 
without any safety for the passengers? For 
their protection, a human error-proof system 
should be there. In spite of the 
recommendations of the Railway Reforms 
Committee, the Ministry of Railway faced. 
Therefore, my first charge is that the main 

responsibility for this accident should be 
borne by the Ministry of Railways. I do not 
want to mention who should resign. You 
decide among yourselves as to who should 
resign. What I want to make is that this 
shows the absolutely callous nature of the 
Ministry, which is responsible for this 
accident. 

Madam, there are one or two questions 
also. I would like to know whether there 
was any malfunctioning in the control panel 
in the Farrukhabad cabin. Otherwise, why 
did the signal show green? Or was it purely 
a human error? The Minister might submit 
his reply now this way or that way. Was the 
tail light of the Kalindi Express functioning? 
If it was functioning, it should have been 
visible from, at least, a distance of one 
kilometre and in that case there would have 
been a reduction in the speed of the 
Purushottam Express, which was not there 
in this case. So, who was responsible? The 
Kalindi Express was stopped because it hit a 
buffalo on the track. Therefore, it was 
stationary. Against a stationary train, a train 
which was coming at 110 kilometres per 
hour dashed. Thus this ghastly accident 
happened. Hundreds of our citizens lost 
their lives. What is the plight of their 
families? Can we think of it? Nearly 275 
people died. Hundreds of people are still 
struggling for their life. Who will answer 
this? In this House we will discuss and we 
will all express our anguish and sorrow to 
the families of those who have lost their 
lives, which we have to do. But I demand 
that this discussion should not be stopped 
here by the reply of the Prime Minister in 
this evening. The serious point, which I 
made   first, is 

whether the Government will sec to it that 
accident-proof arrangements, using modern 
technology, are introduced by the Indian 
Railway system. That is the only guarantee 
against these kinds of accidents. These are 
all my questions. Madam. 

SHRI G. SWAMINATHAN (Tamil 
Nadu): Madam Deputy Chairman, plausible 
answers are being given for this accident. 
Generally, when such accidents have 
happened-this is not the first occasion-we 
have been discussing the rail accidents in 
this august House. During the period of our 
hon. Minister, Mr. Jaffer Sharief, he had 
given several occasions to this august House 
to discuss them. The newspapers themselves 
have written that there have been more 
railway accidents during the period of the 
present Railway Minister than any other 
Railway Ministers' period. This has been 
reported by the Press and I have seen a 
detailed article narrating a number of 
accidents which had taken place. At the time 
of those accidents, when points were raised 
in this House, either it was said that it was a 
human error or it was said that it was a 
system error or, sometimes, it was said that 
it was a technical error. Madam, accidents 
always happen due to some error or the 
other, either due to human error or due to 
systemic error or due to technical error. But 
to merely dispose of it by saying that this 
accident happened only because of these 
errors, nobody is responsible for these 
things and thus explaining it away, the 
Parliament discussing it, the Members 
feeling happy that the Prime Minister amidst 
his multifarious duties coming and 
answering and the Members of Parliament 
going away fully satisfied, have no meaning 
because after one month we will again have 
another opportunity to discuss another 
railway accident. 

This is what will happen. The most 
pitiable thing is, only the after day I read in 
one of the newspapers that the domestic air 
service in India is the most dangerous when 
compared to many other countries in the 
world. It was also written that many 
accidents take place because of the Indian 
Air-lines whether it belongs to the public 
sector or the private sector. Madam, we 
have heard that numerous road accidents 
take place in this country. Road travel has 
become the most hazardous thing in this 
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country. The only avenue for the common 
man in to go by road or by bus or by rail. 
But, now the rail accidents are also 
increasing. One day the Guinness Book of 
World Records will say that India is a 
country where people cannot travel. 
Everybody has to be marooned in his house 
because if you get out of your house and 
even if you walk by yourself, even then 
there is a danger or accident. Madam, all of 
you know that it is a country where we find 
cattle everywhere. But, in advanced 
countries we don't see cattle on the roads. In 
India we find cattle in throng on the major 
roads of many cities, except in Bombay. To 
some extents we have been able to control 
them in Bombay. In Madras and in many 
major cities we find cattle everywhere. 
Madam, the other day I was shocked to find 
a dog in an-airport when a plane was 
landing. Sometimes, cattle come inside the 
airport because it is not fenced. So, I would 
only say that people in India are living in 
hazardous conditions... 

SHRI MAKHAN LAL FOTEDAR: 
Even cattle are found inside airports. 

SHRI G. SWAMINATHAN: It is very 
strange. Like this accident, one day a place 
will hit a cattle head and another plane will 
come and hit that plane. Madam, we travel 
very frequently. I myself have seen cattle 
inside the airport. I inquired about it. I 
found that there was no fencing. We are 
living in the these hazardous conditions. 
The greatest asset of India is, these 
accidents are taking place and we arc still 
living in this country. It is the greatest 
advantage! 1 should congratulate the 
Government for the honourable way in 
which they see that we live in India! This is 
one thing which I want to say. 

Another important thing is, we are 
discussing all these things. What will 
happen to this discussion? In the last four 
years, several accidents have taken place. I 
would like to know whether any 
compensation was given to the victims. 1 
would like to have a White Paper from the 
Railways Ministry in this regard. I know 
about many cases. Just now my hon. friend 
was narrating about Kerala. In Tamil Nadu 
two accidents took place, one was in 
Vaniyambadi, four years ago and the 
second was six months ago in Vellore. Till 
now, no 

compensation has been paid. Many people 
have been affected by that. They go to the 
Tribunal. All kinds of excuses are given, but 
no compensation has been given to the 
victims. That is what is happening. 

Another important thing is, no action has 
been taken against anybody from top to 
bottom. Let the Minister tell me how many 
officers have been held accountable. They 
may say that the Minister is not accountable 
or the Prime Minister is not accountable or 
the Railway Minister is not accountable. 
The Parliament is not here to find out all 
these defects and deficiencies because we 
are not experts. I am not an engineering 
expert. I cannot tell you how it happened 
and what the solution is. It is not my job. 
My job is only to ask, "Why has' it 
happened and who is accountable for it?" 
Madam, about two or three decades ago — I 
was young at that time — when an accident 
took place in Ariyalur, Shri Lal Bahadur 
Shastri resigned and Shri O. V. Alaeesan 
resigned. They were people who felt that if 
any accident takes place whether in 
Ariyalur, in Tamil Nadu or elsewhere it was 
their responsibility and their accountability. 
Now there are Ministers who are 
accountable to Parliament. 1 am not 
charging the Railway officers. My hon. 
friend, Shri E. Balanandan, said, "Who 
should resign? I do not know." 1 squarely 
blame the Railway Minister. He should 
resign. If he refuses to resign, then the 
Prime Minister should resign. It was there in 
the papers that when somebody was asked 
to resign, he refused to resign. If they are 
not able to make him resign, then the Prime 
Minister should go. He is responsible to 
Parliament and nobody else can be held 
responsible. This is my point. This accident 
took place because of the Railway Minister 
who is there to see everything. 

SHRI V. NARAYANASAMY: Did the 
Tamil Nadu Chief Minister 
resign?....(Interruptions). 

SHRI G. SWAMINATHAN: If, for the 
escape of terrorist Mast Gul from Kashmir, 
the Prime Minister resigns, my Chief 
Minister will resign. Ask him to 
resign...(lnterruptions)... 

SHRI V. NARAYANASWAMY: Tamil 
Nadu is like Kashmir...(Interruptions)... 

SHRI G. SWAMINATHAN: Let your 
Government resign for the escape of the 
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terrorist. Let your Home Minister resign for 
the escape of terrorists from Kashmir. 
Foreigners are being shot there. You are not 
able to protect your territory and the 
foreigners who go there. One foreigner has 
been beheaded ...(Interruptions)... 
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THE DEPUTY CHAIRMAN: Mr. 
Narayanasamy, we are not discussing Tamil 
Nadu...Unterruptions)...VJe are not 
discussing Tamil Nadu. Please don't talk 
like this. This is a serious matter. When we 
discuss Tamil Nadu, you may put such 
questions. Please...(Interruptions)... Mr. 
Narayanasamy, you better have peace 
because when we discuss Tamil Nadu, you 
can talk about Tamil Nadu. We are 
discussing a serious 
matter...(Interruptions)...Will you please sit 
down, Mr. Margabandu? 1 heard you. 
..(Interruptions)... 

SHRI S. MUTHU MANI: Mr. 
Narayanasamy is one among the frustrated 
group of Congress 
Members...(lnterruptions)... 

THE DEPUTY CHAIRMAN: Please, 
order' ...(lnterruptions)...W\en you speak 
today, will you please remember that there 
are hundreds of people who are affected, 
there are thousands of people who are 
affected and we do not want to repeat it 
again? Who resigns, who does not resign, is 
not the point. Let us talk about what should 
be done...(.lnterruptions)... 

SHRI G. SWAMINATHAN: There is a 
point. I will wind up only by mentioning 
two simple things. One point is regarding 
the linesman. Some accusation has been 
made. I have known cases where people had 
been found drunk while operating and no 
action was taken. 

†[] Transliteration in Arabic Script. 

There are people who are unskilled and they 
have been put on the job. No action was 
taken. Nowadays, a new thing is happening. 
No action is taken. In those days, when 
somebody was found responsible for 
anything, mercilessly action was taken 
against them. Nowadays, we have 
developed a new culture, whether in the 
Centre or in the States, — it may be 
democracy—that we shall displease nobody. 
No action is taken. Another important 
matter is that the top man does not have 
control over the people below him. 
Sometimes, the lower man has control over 
the topmost railway official because of 
some nexus. He has access to a Minister. He 
may be a man who can get 5,000 or 10,000 
votes in an area. He directly talks to people 
who are higher-ups. In those days, people 
could not override the hierarchy. They could 
not meet somebody at a higher level. 
Nowadays, anybody can go and meet 
anybody. Everybody can go and represent to 
anybody. That has become a culture. No 
action can be taken. I know of many cases 
in the Railways, where action has not been 
taken. One more point is regarding the 
unmanned gates. We have unmanned gates 
all over the country, be it in Kerala, Tamil 
Nadu or any other place. Many serious 
accidents do happen. Buses go and ran into 
trains. Such things are happening. 
Nowadays, we have the solar energy. 
Somebody was saying that there is no 
electricity. 

Somebody was saying that with the help 
of solar energy you can open and close the 
gates. That was a suggestion. 1 would 
request the Minister to look into this. 
Finally, Madam, whatever may be the error, 
people have died. It is a very serious matter. 
Over a period of time, people have been 
losing lives. Somebody should be made 
responsible. I strongly feel that the Railway 
Minister is responsible and he should resign 
from the post to show to the people that this 
Government feels morally responsible for 
anything untoward that has happened. 
Thank you for giving me this opportunity. 

12.00 NOON 
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be precise. 

SHRIMATI KAMLA SINHA: But who 

was going to resign? 

SHRI CHATURANAN MISHRA: That 
is not the point. I have not asked them as to 
who is going to resign. We are demanding 
resignation. I am very clear that the Prime 
Minister was holding this portfolio and 
either he should resign or he should tell the 
House as to why he should not resign. This 
is the thing that I want the Prime Minister to 
tell us clearly, because the portfolio was 
with him. He is in the habit of keeping so 
many portfolios with him. It is not a one-
day affair. It is an everyday affair. In an 
industry or an undertaking which is prone to 
accidents, where accidents are bound to 
take place, he should have taken appropriate 
measures. Why did he fail to do it? This is 
my question. 
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SHRI JAGESH DESAI: How is that? 
(Interruptions) 

SHRI CHATURANAN MISHRA: It is 
said in the newspapers. 

SHRI SATYA PRAKASH 

MALAVIYA: Thrice. 

SHRI CHATURANAN MISHRA: Yes, 

thrice it didn't work. It is said in the 

newspapers. 
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SHRI JAGMOHAN (Nominated): 
Madam, I have a few specific clarifications 
to ask. The Commissioner of Railway 
Safety is appointed to look into accidents 
whenever they take place. That is a 
statutory requirement. I would say that 
during the last three or four years, the 
Commissioner of Railway Safety has been 
making recommendations to avoid 
accidents. He has been making certain 
suggestions in certain cases. I would like to 
know whether those suggestions and 
recommendations were accepted by the 
Ministry of Railways or they have just been 
lost sight of in the process of examination in 
the Ministry. That is a very important 
question and should be taken into account. 
The second point is that whenever any 
accident takes place, minor or major, the 
Commissioner of Railway Safety is asked to 
enquire into it who is after all responsible to 
the Minister, he can be transferred 
sometime and there are so many other 
things by which be can be influenced 
indirectly. At least, in all major accidents 
why cannot a judicial inquirey be ordered? 
Why should not a detailed examination of 
this nature be ordered in this case? So. my 
third clarification is why a judicial 
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inquiry cannot be ordered in cases of such a 
serious nature as had happened. Just to 
explain it by saying lineman's decision or 
order' etc. is not satisfactory. Who has rnade 
this statement? Who was present there at the 
site? Therefore, this can be done only when 
a detailed examination takes place, a cross-
examination takes place and then only you 
can arrive at the truth at a reasonable level. 
The fourth point which I want to ask is that 
my fathef was in the Railways, I know how 
the railway system operates. In those days, 
during the time of rain, every senior officer 
was alert. The matters cannot be left in The 
hands of the gangmen or the others. 
Whenever the visibility was poor or any 
other thing was there, the senior officer 
would invariably go to the railway station, 
whether he was in charge of track, whether 
he was in charge of signalling, and he would 
see that everybody was in position. He 
would check up. After all, at night many 
Class-IV employees and other staff sleep. 
The fifth point which I would like to 
mention is a very serious point. Most of the 
recruitments in the Railways, particularly of 
the Class-IV employees, arc made on 
political sifaris. You ask any railways 
officer and he would tell you, "What can I 
do? This is the list given by such and such 
and I have to appoint them." So, if people 
arc appointed by sifaris and they are the 
people who are running the system at the 
lower level, then this type of accidents are 
unavoidable. 

My sixth clarification is what type of 
training you are giving to these people. 
Have you ever checked up that they are 
mentally alert, and whether there is no 
impairment of vision or not? In earlier limes 
there was a strict examination of the railway 
employees about their eye-sight, about their 
hearing capacity, about their mental 
alertness, about their alcoholic habits and so 
on. I find that there is nothing of this sort. I 
find that no one is attending to this issue. 
The Seventh point is, you go to any railway 
station - 1 have been telling this to the 
Minister of Urban Development —and you 
find that along the railway tracks there are 
jhuggies and jhuggies. You will find along 
the railway tracks unauthorised dairies. 
Then if the cattle come on the track whose 
responsibility is this? Nobody looks into 
this and nobody wants to 

bring some order into this situation. If 
somebody tries to do something, he is 
hounded out, he is told that he is not 
sympathetic, that he is not doing this, and so 
on. So, this issue of work culture, when are 
we going to attend to this? People don't want 
to do the job, they don't want to anticipate. 
Well, always there can be some act of God, 
whether in the railways or on something 
else. But these types of accidents in my 
experience are not acts of God, they are not 
looked at in a particular perspective. You 
have to anticipate it. It is a failure of 
anticipation. It is not an accident, it is a 
failure of anticipation, it is accumulated 
effect work culture, non-training, false 
recruitment, ill-equipment. And lastly, 1 
want to ask the hon. Minister fact that we 
are following lopsided policies that on the 
one hand we are trying to spend a lot of 
money on" modernisation, buying a lot of 
equipment which will speed up the train and 
at the same time we do not have the money 
to even man the level crossing or to have 
this what type of development is this? 
Today, we are encouraging all types of 
industrialisation, all types of cares are on the 
roads. You go to any city, I have been to 
four to five cities here are gaddaas on the 
road and very sophisticated cars are there. I 
was in Varanasi only the other day and 
talked to the Varanasi Development 
Authority and the local authority they say do 
not have any money. You go to Patna, they 
say do not have any money. But there is 
money in this country for buying cars for 
five lakhs and travelling on roads. This type 
of development I cannot understand. So, my 
humble submission is, this is an 
accumulated accident, the so called accident 
I do not say it is an accident. It is a result of 
lack of anticipation and there are in-built 
factors in the system which will cause these 
types of accidents, which are already which 
will be causing and if we all remain 
oblivious of the seven points which I have 
mentioned, I am sure there will be other 
accidents and the Government has also the 
responsibility, in my view, for inculcating 
safety culture in this nation. There is no 
safety culture in this nation. Even if you go 
to Government Departments, I will show 
you a large number of electrical wires that 
are exposed. You travel in the trains. You 
will find there are a large number of 
switches which are non-functional and you 
will receive 
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shocks. So, this safety culture which we 
have totally ignored. Whether you travel by 
road, whether you travel by railways, 
whether you go by air, that is not there. 
Yesterday, 1 came back from Bombay and 
the equipment would not open and I had to 
wait for half an hour or an hour just to get 
back your thing and attend to it. They say, 
due to technical failure this thing cannot be 
done because no one is attending. You ask 
the C.P.W.D. man. He will come to your 
house to repair it. But, instead of repairing 
it, he will damage something else because 
there is no training. Everybody is recruited 
on sifarish basis. Thank you. 

THE DEPUTY CHAIRMAN: Mr. 
Upendra, you want to ask some questions, 
because I have to get the reply? 

SHRI P. UPENDRA (Andhra Pradesh): 
Madam, this gruesome acciden which has 
taken place is not an isolated incident. It is 
the cumulative effect of a long neglect of 
essential modernisation of the railway, 
...and the lopsided priorities which the 
Railways have been following for the last 
few years. Whereas importance should have 
been given to modernisation, modern 
signalling, track maintenance, etc., 
thousands of crores of rupees are being 
diverted for gauge conversion which is not 
a priority item. That is one thing which we 
should realise. And several Committees had 
recommended earlier that there should be 
track-circuiting. This accident is a. typical 
accident in the sense that between the 
starter signal and the advance starter signal, 
the train stopped and the cabinman assumed 
that the train has reached the next station. 
Without even ascertaining whether the train 
has reached the next station, he cleared the 
signal here. And I don't blame him, because 
of the modern signalling methods. It is a 
very technical matter. He could also have 
assumed that the train has passed that area 
and reached the next station. And that is 
why the track-circuiting has particularly 
been suggested by the experts, by the 
Railway Reforms Committee, so that, in the 
track-circuiting, if any train is standing 
there, immediately the cabin will come to 
know that the track is blocked and the train 
is standing there. Here, Madam, I would 
like to quote what the Railway Reforms 
Committee have said in 

para 3.8 of their Report. I quote:  

"It has been estimated that the 
requirement of the funds for 
completing the track-circuiting of 
run-through and other passenger 
lines, together with its extension up to 
block section limit at all stations on 
truck routes and main lines and at 
important junction stations on branch 
lines is of the order of Rs. 350 crores. 
As against this, the Railway Board 
have been allotting on an average 
only four to five crores of rupees per 
year. At this rate, it would take about 
75 years to complete the existing 
balance of track-circuiting works on 
trunk Unites and main lines. If 
escalation in the cost of track-
circuiting works—that is bound to 
take place during this period—is also 
taken into account, this timeframe 
would stretch even further. The need 
to appropriately increase the funds for 
track-circuiting works is, therefore, 
paramount." 

Madam, we are spending 4 to 5 per cent of 
total development funds of the Railways on 
safety whereas it is 40 to 50 per cent in 
other countries. Madam, safety is of 
paramount importance on the Railways. 
With so much of traffic moving on the 
railways, they are neglecting completely 
this aspect. And even in this case. Madam, I 
can say that this track-circuiting at 
Ferozabad station along with 42 other 
stations on the trunk route was proposed by 
the Northern Railway in 1994. But even 
today, it has not been completed in spite of 
several committees recommending that this 
track is vulnerable for such accidents and 
that track circuiting should be completed. It 
is a gross negligence on the part of the 
Railway administration. I request the Prime 
Minister who is currently in charge of the 
Railways to take a serious note of the 
happenings in the Railways—where the 
Railways are going; what priority they are 
giving: how much money they are spending 
on various items—and guide the Railways 
in a proper Manner. 

[ 	\� �/: ���	 �	,�!�� H ...(B'�;�
)... 

�� 
��� '�5�: �"h�,�ह ���9� �ह=� ,=., ह� 
H ...(B'�;�
)...��� �,�� ��
� 0��हG H  
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 [ 	\� �/: ह��,ह��,�� ��
�	 हF� H ...(B'�;�
)... 

a�.�G�0� �
�ह� 1���: ह� 0�ह��� �� ���� 
7i� K,�*	� �3�
 ���	 �	 ,� H 
........(B'�;�
)........ 

THE DEPUTY CHAIRMAN: I know there 
were many names. (Interruptions) 

SHRI PASUMPON THA. 
KIRUTTINAN: Our Member has not been 
given a chance. It is a very important 
matter. 

SHRI MAKHAN LAL FOTEDAR: This 
is a matter not of the Opposition or of the 
Congress. The entire House is concerned 
about it. (Interruptions), 

THE DEPUTY CHAIRMAN: I have Mr. 
Saqhy's name here ..(Interruptions).. Just a 
minute. It is a national disaster, not a State 
disaster. 

�� 
��� '�5�: �"h�,��� �� �,�� ��
� 
0��हG H  

[ 	\� �/: ��,! �	,K� G� ��
> �"�&G H 
��� (���� �� �"�&G H �=�ह �� ��� ह=M �� �!�L0
 
y!� �� � ��h ���9G ���� �� �� �!)� �� 
9�� �/� �� /	 004 ह� �ह	 ह� 6� 9	h�2 �	 6� 
���	 �ह ��� N	 �� �3�
 ���	 �	 �ह�� �ह��� �� 
+��,� ��ह�� �ह��� ��'�� �3�
 ���	 �	  !�� ��9 
����9� �� ��/�9 �ह� ह� 6� !� �ह�� �.
� 0�ह 
�ह� N� .=, ह	 H 1� ,� ��ह' �� G� �3�
 ���	 �� 

ह5 �ह ���� ह� 9�� �/� �� 6� �ह��,���9G 
!ह �� ह=K N� �� ���
� ��� �� �� 9�� ��9 
��� �� ��9 ,��� H ���
� 9�� �� �"����� �=9� 
��	,��
� �=9!� �,G H 1/	 ह� 9��' ��  ��� ��m2  
K3� घ�>� ह� H ���	 �	  �!�� ,��� ��'�� 78ह'
� 

��� �
�G ह�,���9G �!�� !� ,�  H 1�� 7���  
1�,� K� �� �= % 9���� �� �3�
 ���	 �	 �ह�� 
�<�F, ह� H��'�� K�
�  ��� �!�9 ��G ह�,�3�
 
���	 �� 
ह5 ��
�� ह� 1/	 H ���	 �	 1/	 �!�� ,� 
�ह� ह� H 7��� K��	 ��M ����	 ह��	 �� �3�
 ���	 
�ह�� �<�F, ह� ���9G ���	 K��� �=s���( 
ह�,f���h	 �� d��
 �� �. �� �� �<
 ��9�,�<
 

ह5 ��9�,%�? ,	��G H ��ह���
	 ����  �,, 
����� �� �� ह�9�� �=3� ��G� H 6� K�8,� �� 
E�� �= % 
 ह� H ...(B'�;�
)... 

�� �	�95� Fz/: �,� ���ह��,�=�ह �� 
K�
� ��� 1�����> �� �sC ���� N� 7� 
1������> ��  �=����� �!
2��> �<�F, N	 6� 
�!
2��> ��  7� 1�����> ��  �s	9	� ��
� ��  ��, 
ह	 !ह 1�����> ह=K N�̄ 1�����> �ह N� �� �3�
 
���	  ह	 �ह�� ��j� l���ह ��� 

�(�	m 9� K���� H ���	 ��  �� �9����m�� (�� 
7
�	 �<�F,�	 �� �F%� ������ 7
�	 ��(
	 �� 6� 
���	 ��  �� K
� �� �ह9� �F%� ��� ह� !� �#I9���=2
 
��ह� 7
�� ������� 6� 7
�� �� �!�� �3�
 
���	 �	 ,��� H �ह=� �=#L�9 �ह ह� �� �<�F,� ��9 
�	 ��c��,��	 ��� �� ह� ���� �ह	 1,���� 
ह5 
ह� �� �ह� ह� H �3�
 ���	 �	 
� 1�� �ह 0��2 9� 
�9�� ह� �� �� !ह �	���	 �� �
�9 �� K���� 
�� �� �9�� ह� H �� !� � �ह ���� ��G �� 
�3�
 ���	 �	 ��	 ��  ���ह��� � ��0��2 �
 0=��  ह� 
�� ���� ��G �� 78ह'
� �F�
�� ���
 >� 
��, >�> ���
 >� �� ���	 ��c��,��	 �O� ,	 
ह",79�
 �	 ��� ह� H �9ह��� ���� �ह
� �ह ह� 
�� �� �=�ह �� 1�����> ह=K N� 7� �� 1�9 
ह�
� 0��हG N� ��'�� !ह �!
2��> �	 ���F�	 �� 
1�����> ह=K  N� H �3�
 ���	 �	 �ह�� ��j� l���ह 
��� �(�	m 9� K���� 6� �9����m�� (�� �� 
�!�� �3�
 ���	 �	 ह	 ,��� H �!�9 m��29>	� 
�� �!�� �3�
 ���	 �	 ह	 ,��� H �!�9 
m��29>	� 6� � �' ��  �� �� �� 09
� �� 
ह5 
ह�,�!�9 /��
� ह�,�� �� ह� H �!�9 �ह ह� �� 
/��
� ह�,�� �	 ��c��,��	 �<
 K� �� �ह� 
ह�,��� ��	��  �� y
 �� �ह� ह�,7��� �� �'� 
��� ह� H ���� �!�9 �ह 
ह5 ह� �� .�9	 � � �F�� 
��
� ��  �9G �#I9���=2
 ��ह� .?� ह� ��G� 
...(B'�;�
)... 

†Ĺё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê ŃˇĹё  ̄  ŀŷų  ̂Ê Ńˇ::::  śŷΓ ¡  ŗ  ̈́ľŠ¯ øÑŠǾ Ķ¯  ̄  ŀ¯
  ╒ ĺŷŶẀ ̄  ¢ ³ ¢  Ķ₣  Ķź΅  Ń΅ ®  ĶΟ ĺŷŶẀ ̄  ¢ ŇǼ

 ŐΦ ĶŭΈ ĺŷŶΉ ̄  ŗΆ  ̄  Ä ¢ Ś₣  ¬ ŗǼ ŗΈ ĺŷŶΉ ̄  ŗΆ
 Ç Ä ŚΌ  ŀůΦ ╒  śΉ  Ń΅ ŔźŵũΨ  ŗ΅ ĺŷŶẀ ̄  ¢ ³ ¢  ╒
 Â ĶΊ ¬ Ń Ñ  ̈́  Ķ₣  ¢ ŗΌ ÑΎ ĺŷŶẀ ̄  ¢ ø Ķ₣  ¢ ŗΌ ĺŷŶẀ ̄  ¢
  ╔ ŏά ŃŪΨ  śΜΒ Ç ̄  ĶźΆ  śΊ  ° Ķˆ Ã Ķϊ Ћ Ê →ŷΈ
  ¬ ŗǼ ŗΈ ŚųΉ ¢ ŕŪδųź Ê ↨ŵ΅  ŗǼ  ╒ Љ Ķſø śŴŷΎ ¡
  ̄  Ä ¢ ›Έ Зˇ Ä ̄  ŚųΉ ¢ ø śŴŷźΏ ĶǼ  śŹΗ ŗΧ ›Έ Б

φ  śˆ   śΉ  ¡  ŗǼ  ╒ Љ Ķſ Ç Ä ›Έ Þ  ╖  śŹΗ ŗΧ  śŵ
Â ¢  ̄  Ä ¢  śŴŷźΏ ĶŢſ  ŗųΉ ¢ ķǾ Ķ¯ ŕǼ ̄  ¢ őŵΈ 

†[] Tranititeration in'Aribic Script. 
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   Ĺυø śŴŷΎ ¬ Ê →ŷΈ Â ĶΊ ¬ Ń £ ¢ ŗǼ  ĶΟ ķˆ
  Ń Ň΅ Ê ̄  ¢ ¬ ÑΈ ® А œΎ ̄  Ç ¬ ŗǼ ŗΈ Ñ΅  ι ÑΎ œΞŪΈ

›ω Ç ± ¢ ŀΉ ¢ ľźŧ¯  ĶΞˆ ¢ ø ι Â ĶΊ ¬ Ń ø ι  ĶΌ ̄  Ķ  ŗΌ 
 ŏά Ńˇ  ŃűůǼ  ι  Ķź·  ╔ ¨ ̄  Ķǽ ÑΎ  ŃΆ ¢  śΉ  Ћ Ê →ŷΈ
 ø ι  Ķź·  ŃΌ  ̄  ŗ˙ Ś˘ ̄  Ķ˜ Ç Ä  Ķź΅  ŗΨ  śˆ  ķǾ Ķ¯
 ø ι  Ķź· őŢŠƒ  śŴŷźΏ ¡  Ń΅ œΞΉ  śˆ  Ê ̄  ┴ſ Ç Ä őŢŠǼ
 Śˆ ¢ Ћ Ê →ŷΈ Â ĶΊ ¬ Ń Ñ΅  śΏ  ĶǼ  ĶŹťŶˆ ÑΎ Ĺ΄ Ä ³ ¢
  ĶŹťŶˆ ÑΎ  ĶΎ ›Ό  śųΗ ŕſ ¨ ̄  Ķẁ ¢ Ĺ  ̂¢ ̄  Ç ¢ Ńſ  ╒

  ŗǼ  śΉ  Ã ŗŹΉ ¢ Ñ΅  śΏ  ĶǼ  ↓ũγΈ ĺźţˆ ¢  ŗ΅  ↓ũγΈ  źΉ
 ¥ Ķſ А ŕŹσ ¢ ø ι Ê ¬ ĸΉ ŗˆ Ê ̄  ¢ ¬ ÑΈ ® Śųˆ ¢  ŗ΅
 ĺŷŶẀ ̄  ¢  ŗ  ̈́ ōή¯  ŗǼ Ñ΅  ι ÑΎ  ĶŷŸ΅  ¢ ↨Έ  ¢ ŅŸ· ø ι
 ĺŷŶΉ ̄  ŗΆ Ç Ä ÑųΉ ŗδ΅ ø Ķ₣  śŻΕ Ķǽ  ĶΉ ŗΌ œŶ˜  Ń ³ ¢  Ķ₣ ¢ ŗΌ
 Ћ Ê →ŷΈ Â ĶΊ ¬ Ń ø Ķ₣  ¢ ŗΌ ĺŷŶẀ ̄  ¢  śˆ  Ê ̄  ŗŮγΈ А

 ↨ŵ΅  ̄  Ä ¢  śŴŷźΏ ¡  ╔ ŏά ŃŪΨ  śΜΒ Ç ̄  ĶźΆ  śΊ  ° Ķˆ Ã Ķϊ Ê
 À ¢ ŗˆ ø śŴŷΎ ¬ ŚΌ Ћ Ê →ŷΈ Â ĶΊ ¬ Ń £ ¢ ŗǼ  ĶΟ ŕŪδųź

"  ╒ Ã ŗŶˆ ̄   ̄  Ä ¢  ≡ţŵΈ  ̄  Ķ" ›ω  ĶΟ  śŷŵǽ  Ń  śŢˆ ¢ ̄
 Ñ΅  ι ÑΎ À ¢ ŗˆ ø ι  ĶΟ Ñǻ ¬ ĶǾ őΉ Ķźⁿ À ¢ ŗˆø ι
 Ň΅ø ι  ĶΌ ̄   Ń  ̈́ Â Ä ¢ Â ŗ΅ Ê ̄  ¢ ¬ ÑΈ ® А Ñǻ ¬ ĶǾ őΉ Ķźⁿ

  śˆ  ÑŲά Ń˙"  ĶΞˆ ¢ ø ι  ĶΌ ̄   Ń΅ Â Ä ¢"ŇΫ Ķšˆ ̄  "  Ķź·
ǿ Ñ΅  ι ›ω ÑΎ À ¢ ŗˆ  ¢ ↨Έ ø ι  śΉ  Ń΅  ¢ ̄  ŗΧ Ŕˆ ̄  ν Ķ
›Ώ ĶǼ ŗΌ  Í ńŹ΅ ŕǼ ̄  ¢ őŵΈ  śŻŵź΅..  

 

SHRI VIREN J. SHAH: Mr. Mallikarjun 
cannot be aware of all the details of the working 

 
 

of the Railway. (Interruptions) He is not the 
Minister concerned with this. He has been 
assigned only a limited responsibility in 
regard to this particular thing. 
(Interruptions) 

THE DEPUTY CHAIRMAN: I know. 
(Interruptions) 

? �� �	�95� Fz/: �#I9���=2
 ��ह� �m� 
.h� ह� ���,���� �!�9 �� �!�� �� ��9� 
ह5 ?  

†Ĺё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê ŃˇĹё  ̄  ŀŷų  ̂ Ê Ńˇ:::: ŕǼ ̄  ¢ őŵΈ 
 ŗǼ  ĶΟ À ¢ ŗˆ  ¢ ↨Έ ø ╖  ŗΌ  Í ńŹ΅  Ń ķǾ Ķ¯ £ ¢

ø›ω  ύΈ  ŗΨ  
�� ��q�G ��9/ ���"�: �� �
*2� ह=K 7��� 

��9
 
ह5 ह=K H ...(B'�;�
)... 

�� �"0��� 
�D </G�|5�: �� 7� Q�� �� K�� हF� 
�m� /	 K�
� �=�� ��� 
ह5 �,�� H ...(B'�;�
)... 

[ 	\� �/ : K� Q�� �� K�� ह�,�� 7� Q�� �� 

ह5 K�	 9���
 ��� K� �ह ����� ह� �=�� ,=. 
�� ह� H �� �� ,=. ह=K ह� H K��� +��,� ,=. 
ह=K ह� (��, ���	 �� �= % �� ह=K ह� 9���
 
�ह �ह=� ��/	� ��� ह� H�ह �B� �� N� �� ���� 
���
 >� ��ह� �ह�� /	 �ह���,��'�� 9�� �/� �� 
��M ��	�� 
ह5 ह�  >�>��> �� �!�9 �F%
� �� H 
...(B'�;�
) ���8,� �w� ��ह� �� .�9	 ह�7� 
��  �9G ��� �ह	 हF�,K��� �� ��� ह� H  

SHRI SIKANDER BAKHT: How did 
the Government accept the responsibility 
for this kind of an arrangement? 
(Interruptions) 

[ 	\� �/: K� ���	 ��� �=
 9	��G H �� 
�����
�� �� �ह �ह	 हF� �� !ह�� ��M ��	�� 
ह5 ह� 
�� �9����m�� (� ����	 ���� H ...(B'�;�
) 

Can you not keep quiet for a second? If 
you cannot, how can I make my point? 
Please bear with me. 

As I said, in the other House, unlike our 
House, there is no system whereby 
Members can seek clarifications. Therefore, 
they decided to have a discussion. Mr. 
Sikander Bakht and the other Members who 
were present in the meeting in the morning 
wanted the Prime Minister to be here. The 
Prime Minister was 

† Transliteration in Arabic Script. 
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in the other House also. Then he came here. 
He is present in the House. It is not a 
question as to at what point of time he came 
here. The point is, he is here. Let us not... 
(Interruptions) 

SHRI SIKANDER BAKHT: Madam, I 
did not want the Prime Minister to be here. 
It was the Parliamentary Affairs Minister 
who created this arrangement. This 
arrangement was made by the Government 
and accepted by the Government. It was for 
the sahuliyat of the Government itself. 

!ह �हF�9�� �� ���
� �. �� ���� ��� N� H 
78ह'
� �ह� N� �� 1�� !ह�� �� �ह� (=B ह� 
�����	 �� �3�
 ���	 ��ह� �ह�� K�� 
�9����m�� (�� �� �!�� ,� ,��� 6� 7���  ��, 
!��� !ह�� 09� ������ H �ह ��M ���	 �हF�9�� ��  
�9G 
ह5 N�,�ह �!
2��> �	 �हF�9�� ��  �9G N� 
H (B'�;�
) 

† Ĺё  ̄  ŀŷų  ̂ Ê Ńˇ Ĺё  ̄  ŀŷų  ̂ Ê Ńˇ Ĺё  ̄  ŀŷų  ̂ Ê Ńˇ Ĺё  ̄  ŀŷų  ̂ Ê Ńˇ""""Ê ̄  ĶůǼÊ ̄  ĶůǼÊ ̄  ĶůǼÊ ̄  ĶůǼ:":":":" Ç Ä 
  śΉ  Ã ŗŹΉ ¢ ø Ķ₣  ĶźΆ  Ķź΅   ŃųŹ΅ ̄   śŷΈ Ķˆ  ŗ΅ Ĺź· ŗŸˆ
  ŗΨ øŚŴźΏ ĶǼ  ŗΌ ¹ Ä Ńˇ Ļя  Ń Ã ĶΌ Ä  ŃΆ ¢ Ñ  ̈́  Ķ₣  ĶŸ΅
 Ê ↨ŵ΅  Ń΅ ¡ Ã Ķϊ ķǾ Ķ¯ Ê →ŷΈ Â ĶΊ ¬ Ń
  ŀůΦ  śųˆ ¢  ̄  Ä ¢  śŴŷΎ ¬  Í ¬ £ ¢ ŗǼ  ĶΟ ŇγŪδųź

 ↨Έ Ј ŗ΅ ÑΎ ø śŴŷźΏ ĶǼ  śŵΗ Ã ĶΌ Ä ŇΧ ¢ Ä Ê
 А ĺŷŶΉ ̄  ŗΆ ÑΎ ø ι ›ω  śŻŵź  ̈́ Ĺź· ŗŸˆ

  Ķ₣  śŻŵź΅ Ĺź· ŗŸˆ"...Ĺŵǿ ¢ ŀΈ..."  
[ 	\� �/: �ह� �� ��' ��� ��4, �� �ह� 

ह�? ...(B'�;�
) 

�� 	
घ �,' �H/�: ���	 ,F��	 K�#i ह� H K� 
�� 
���V� �� �=9� 9��	 ह� 6� �� ��� ��0�2 ह��� 
ह� 7
�� 
ह5 19�� ���� ���� H K� ह�� 
����� ,	��G ह�
� 1�
� 
�� �,�� ह=K ह� H 
...(B'�;�
) 

[ 	\� �/: �� ���	 �� 19�� 
ह5 �� �ह	 हF� 
...(B'�;�
) 

,�.��1' �G ��� �iह�"�: �3�
���	 ��' �!�� 

ह5 ,� �ह� ह� ? ...(B'�;�
)...�3�
���	 �� �!�� 
,�
� 0��हG H  

†[] Translateration in Arabic Script. 

[ 	\� �/: �=
 �� 9� �� ��� ह=K H  

a�.�G�0� �
�ह� 1���(7i� �,�(): �� �ह=� 
ह	 ��/	��� �� ��N2
� �� �ह� हF� �� �ह �ह=� ह	 
�हo!�F*2 ��� ह� H G� �ह=� �?	 ,=घ2>
� ह=M ह� 
��� �� ���� ��ef �� (�� ह� H �3�
���	 �	 �� 
ह���	 �ह ,�w!� � ह� �� !ह ���� ��ef ��  ���
� 
7
 ���' ��,�� ह���	 (����� ह�,�� ह���	 
K(����� ह�,�� ह���� �
 �	 }0�� ह�,����  �,�/2 
�� 7i� ,��� �� �ह ���� !���� 0	� ह��	 H  

[ 	\� �/: KG ह� 
�H �ह
� ��  �9G KG ह� H 
K� 9�� 7
�� ...(B'�;�
)... 

a�.�G�0�  �
�ह� 1���: �ह �!�9 %�>� 
�!�9 ह� H ...(B'�;�
)... 

[ 	\� �/ : ,��.G,�ह ��M ��	�� 
ह5 ह� �� 
�� 9�� .?� ह� ���� ह� H (� �	 �	 K� K��� �� 
�"& ���G H �ह ��M ��	�� 
ह5 ह� H ...(B'�;�
)... 

a�.�G�0� �
�ह� 1���: �ह �� ,=घ2>
� ह=M 
����  ���� �� ����� ...(B'�;�
)... 

[ 	\� �/: K� �"�&G H ...(B'�;�
)... 

a�.�G�0� �
�ह� 1���: �� ��N2
� ���� हF� �� 
�3�
���	 �	 ���� 1
=��3 ��  !	��� ��� H 
...(B'�;�
)... 

,�.��1' �G ��� �iह�"�: �� ,=घ2>
� �� 400 
K,�	 ���� �G ह� H ...(B'�;�
)... 

[ 	\� �/: �"& ���G H ...(B'�;�
)... 

PROF. VIJAY KUMAR MALHOTRA: 
He is the Railway Minister. He has to 
resign. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: I have not 
permitted you. ...(Interruptions)... Mr. 
Pradhan, I had permitted you. Now you 
should not. ...(Interruptions)... 

SHRI T.A. MOHAMMED SAQHY: 
From 1991 to 1995, 10 accidents have 
taken place. 

SHRIMATI SUSHMA SWARAJ: Not 
ten, fourteen. ...(Interruptions)... 

THE DEPUTY CHAIRMAN: Every 
party has been given a chance. Please sit 
down. ..(Interruptions).. It is a serious 
matter. If you don't want to hear, it is a 
different matter. 
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SHRI SIKANDER BAKHT: Madam, 
certainly we are not going to accept his 
statement. 

THE DEPUTY CHAIRMAN: This is 
not fair. He has made notes. Let him reply 
to the questions you had asked. 

SHRI SATYA PRAKASH 
MALAVIYA: Why should not the Prime 
Minister   reply? 

�� ��9 ����9� 78ह'
� 9� �9�� ह� �� ���9�M 
/	 !ह5 ,� H �|9���=2
 �	 ��  >�>��> ह� ��� ह� H 
!ह �=
 �9�� H 1� �9"�	�m�� (8� �� �!�� 
�3�
���	 ,� H  

SHRI SURESH KALMADI: Mr. 
Mallikarjun has gone to the site of the 
accident. We want to know. 
....(Interruptions)... 

THE DEPUTY CHAIRMAN: No, I am 
not permitting. This is not going on record. 
...(Interruptions)... 

SHRI S. JAIPAL REDDY:* 

THE DEPUTY CHAIRMAN: Jaipalji, 
you were not in the meeting. 

�"�&G,G� ��
> H ...(B'�;�
)...K� �"�&G H 
...(B'�;�
)...G� ��
> K� �"�&G H  

At least, when I am standing everybody 
should sit down. 

�� �� .?	 हF� �� K��� �"& ��
� 0��हG 
...(B'�;�
)... 

When the Chair is asking you to sit 
down, you don't listen. What kind of 
discipline do you people have? 
...(Interruptions)... 

K� �"�&G �� K��� ���!� > �� �ह	 हF� H K� 
���! ��  �ह
� !�9� ह� 9���
 �ह9� K� �"�&G 
...(B'�;�
)...G� ���h K� �"�&G H  

Please sit down. I do not at all 
understand it. Mr. Mallikarjun has been 
here since 11 o'clock. Every word and point 
you have made, he has noted. He has also 
visited the site of accident. Let him at least 
clarify. If you are not satisfied, the Prime 
Minister is here. 

SHRI SATYA PRAKASH 
MALAVIYA: Mr. Mallikarjun is not the 
Minister in charge. The Minister in charge 
is the Prime Minister. ...(Interruptions)... 

*Not recorded. 

      SHRI V. NARAYANASAMY: We 
would like to hear Mr. Mallikarjun. 

...(Interruptions) 

SHRI S. JAIPAL REDDY: Madam, I am 
on a point of order. .. 

THE DEPUTY CHAIRMAN: What 
point of order? You were not there. 

SHRI S. JAIPAL REDDY: I am on a 
point of order, Madam. 

THE DEPUTY CHAIRMAN. You were 
not there even in the morning. 

SHRI S. JAIPAL REDDY: How does it 
matter? I am on a point of order. 
...(Interruptions) 

SHRI MALLIKARJUN: Madam, in this 
House, with a heavy heart, I stand in this 
august House. ...(Interruptions) 

THE DEPUTY CHAIRMAN: Let me 
hear him. ...(Interruptions) 

Let me hear him. Please sit down. I say, 
"Sit down." ...(Interruptions) 

SHRI MALLIKARJUN: I will clarify 
the point sought by the hon. Members about 
the accident which took place yesterday. 
...(Interruptions) 

The Leader of the Opposition made 
some observations. He raised some 
questions. ...(Interruptions) 

He asked about the interlocking system, 
human error etc. ...(Interruptions) 

THE DEPUTY CHAIRMAN. Mr. Jaipal 

Reddy, if you can, you do it. 

If you cannot control your Members, 1 
can't ...(Interruptions) Okay, you raised it. 
The Members are raising their hands. Let 
everybody sit down. I cannot allow 
disorder. I cannot run the House this way. 
Now, sit down. ...(Interruptions) 

SHRI MALLIKARJUN: I want to reply, 
so far as the accident at Ferozabad is 
concerned ...(Interruptions) 
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THE DEPUTY CHAIRMAN: You are 
not allowing the Minister to reply. Let him 
reply. ...(Interruptions) 

Let him reply first. 

SHRI MALLIKARJUN: There is no 
interlocking system. ...(Interruptions) 

THE DEPUTY CHAIRMAN: I cannot. 
It is beyond me. You ask them. 
...(Interruptions) 

SHRI MALLIKARJUN: The Kalindi 
Express had crossed the starter signal but 
had stopped there due to interference of a 
buffalo there. It had not crossed the advance 
signal which was green in colour. 
...(Interruptions) 

This indication appeared in the Western 
Cabin. The switchman changed the lever. 
He knew that a train was following. 
...(Interruptions) 

The switchman was asked by the Eastern 
Cabin whether the train had passed. 
...(Interruptions) 

The switchman was asked whether the 
train had passed the advance signal, and the 
switchman answered that the train had 
passed. The Assistant Station Master also 
asked this of him. Then, the clearance was 
given to the Purushottam Express. It was 
following seven to eight minutes behind. 
...(Interruptions) 

THE DEPUTY CHAIRMAN: I will 
adjourn the House. I cannot run the House 
this way. If you don't want to hear the 
Minister. I will adjourn the House. 
...(Interruptions) 

No, I cannot run the House in this way. 
You are not listening. If you do not listen to 
him, I will adjourn the House. 
...(Interruptions) 

I adjourn the House for lunch till two 
o'clock. 

The House then adjourned for 
lunch at forty-five minutes past 
twelve of the clock. 

2.00 P.M. 

The House reassembled after lunch at 
two minutes past two of the clock. The 
Vice-Chairman (Shri Suresh Pachouri) in 

theChair. 

THE VICE-CHAIRMAN (SHRI 
SURESH PACHOURI): Now, statement 
correcting answer to an Unstarred Question. 

STATEMENT BY MINISTER 

Correcting the reply given in the Rajya 

Sabha on 7th August, 1995 to unstarrpd 

Question 769 regarding Annual Plan for 

Gjuarat. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): Sir, on behalf 
of SHRI GIRIDHAR GAMANGI lay on the 
Table a Statement (in English and Hindi) 
correcting the reply given in the Rajya 
Sabha on the 7th August, 1995, to Unstarred 
Question 769 regarding Annual Plan for 
Gujarat. [Placed in Library. See No. LT. 
8017/951. 

PAPERS LAID ON THE TABLE 

 (I)  Report and Accounts (1993-94) of 

Tobacco Board, Guutur 

(II) Report and Accounts (1993-94) of 

Export Inspection Council and 

Export Inspection agencies 

(III) Report and Accounts (1993-94) of 

the Federation of Indian Export 

Organisation, New Delhi 

(IV) Notification of Ministry of 

Commerce 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHIR 
P.M. SAYEED): On behalf of SHRI P. 
CHIDAMBARAM Sir, 1 lay on the 
Table:— 

(1) A copy each (in English and Hindi) of 
the following papers, under sub-section 
(3) of section 22 and sub-section (4) of 
section 19 of the Tobacco Board Act, 
1975:— 

[Placed in Library. See No. LT. 
8019/95] 

(I) (a) Ninteenth Annual Report and 
Accounts of the Tobacco Board, 
Guntur for the year 1993-94, 
together with the Audit Report on 
the Accounts. 

(b) Review by Government on the 
working of the above Board. 

(c) Statement (in English and Hindi) 
giving reasons for the delay in 
laying the papers mentioned at (1) 
above. 

[Placed in Library. See No. LT. 
8082/951 


